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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 974/2024
WITH
Original Application No. 557/2024

IN THE MATTER OF:

B Jitendra Nishad ....Applicant
Versus

State of Uttar Pradesh ....Respondent(s)
WITH

News Item titled "Prayagraj Yamuna mei jal star ghatne ke
saath bana payjal sankat Naini kee taraf aniyantrit Khanan

par bhi niyantran kee taiyari" appearing in Amar Ujala dated
13.04.2024

ADDITIONAL AFFIDAVIT ON BEHALF OF THE UTTAR
PRADESH POLLUTION CONTROL BOARDIN
PURSUANCE TO THE ORDER DATED28.04.2025 PASSED
BY THIS HON'BLE TRIBUNAL

I, Vijay aged about 47 years, S/o Sri P. Ram, presently posted as
Regional Officer, Uttar Pradesh Pollution Control Board
(hereinafter UPPCB), Prayagraj do hereby solemnly affirm and

state as under:

1. That I, deponent in the official capacity mentioned above,
am acquainted with the facts and circumstances of the case

and as such competent and authorized to swear this affidavit.

; %
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That the deponent has filed the Affidavit dated 25.04.2025 of
compliances by the Project Proponents, however, as the said
affidavit primarily focused on the ecarlier noted non-
compliances, the Respondent has sought time to file
additional report on compliances, the same was permitted by
this Hon'ble Court vide its order dated 28.04.2025. This
Hon'ble Tribunal has further directed the presence of officer
with relevant records duly authorized by the Member
Secretary, Uttar Pradesh Pollution Control Board on the
next date of hearing i.e 07.05.2025.

That the MoEFCC has field the Affidavit before this Hon'ble
Court wherein submissions regarding responsibility of
monitoring of conditions of Environment Clearance has been
discussed. The relevant paragraphs are reproduced

hereinbelow:

3. That, it is respectfully submitted that the Uttar
Pradesh State EnvironmentImpact Assessment Authority i.e.
U.P. SEIAA vide its affidavit dated!7.12.2024 has stated at
para 15-19 that the UP, SEIAA has no role inmonitoring of
the Environment Clearance conditions, whether specific or
general. MoEFCC has not formulated any policy for
monitoring of the EC conditions. That, MoEFCC vide Office
Order dated 30.09.2009, had clarified that monitoring cell in
IA Division of MoEFCC is the nodal point for monitoring
and compliance of stipulated conditions imposed on the
industrial units/ infrastructural projects including Coastal
Regulation Zone (hereinafter, 'CRZ') while granting
environmental clearance (EC). Further, UP SEIAA in its
affidavit dated 17.12.2024 has stated that MoEFCC had
issued Office Memorandum No.J-11013/10/2009-I4.Idated
29.06.2010 which clearly designates Regional Office of
MoEFCC,Govt. of India as the competent authority for post
clearance monitoring,enforcement of compliance and
regulatory inspection functions. UPSEIAA operates within

&"i’



aoramitkumar@gmail.com
Typewritten text
2


1503
3

its jurisdiction and supports the regulatoryauthorities by
providing necessary inputs when required.

4. That, in respect of the above stated submission of the
UP SEIAA, it is most respectfully submitted that as per pard
10 of the EIA Notification 2006 as amended from time r?
time, it is mandatory for the project management to submit
half-yearly compliance reports in respect of the sripfdafed
prior environmental clearance terms and conditions in soft
copies to the regulatory authority concerned on Ist June and
Ist December of each calendar year. The ‘concerned
regulatory authority’ here means MoEFCC and SEIAA. The
Role of SEIAA in the entire mechanism of environmental
compliance and monitoring has been explicitly clarified
through EIA amendment notification no. SO 637(E) dated 28
February 2014. As per the notification, Central Government
has delegated the powers vested in it under section 5 of the
Environment (Protection) Act, 1986 (EPA), to issue show
cause notice (SCN) to project proponents in case of
violations of the conditions of the ECs issued by the said
Autherities to projects or activities within their jurisdiction
and to issue directions to the said project proponents for
keeping such ECs in abeyance or withdrawing them, if
required, for violations, subject to the condition that the
Central Government may revoke such delegations of powers
or may itself invoke the provisions of section 5 of the said
Act, if in the opinion of the Central Government such a
course of action is necessary in the public interest. Copy the
Notification SO 637(E)dated 28 February 2014 is annexed
hereto asANNEXURE - R4/1."

7. That, it is most humbly submitted that, MoEFCC has
also issued'Enforcement &Monitoring Guidelines for Sand
Mining' 2020 whichclearly provides that for Category 'B’
mines, SEIAA has been entrustedto carry out monitoring af
environmental clearance conditions. Relevantportion of

Enforcement & Monitoring Guidelines for Sand Mining
isextracted hereinunder:

6.2 Post Environment Clearance Monitoring:

It's the responsibility of the EC Holder to comply with
theEnvironmental Clearance conditions and ::rpfoad
the six-monthly ECcompliance report on the website
of the Ministry. For the category,’A ' mines (> 100 Ha

QE}’
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individual &  cluster)  Regional Office of
theMoEF&CCare entrusted to carry owt EC
Monitoringand for theCategory 'B' Mines by SEIAA.
Themonitoring  shall be carried outas per
theprocedure/schedule suggested by MoEF&CC
Sfromtime totime. MOEF&CC vide its notification
5.0.637(E) dated 28.02.2014has delegated the power
toState/Union  Territory ~ Environmental — Impact
AssessmentAuthority to issue show cause notice to
projectproponent in case of violation of Conditions of
EnvironmentalClearance issued by the said authority
and to issue direction forkeeping the said EC in
abeyance or withdrawing it. Thus, forcategory 'B' (0
to 100 Ha) projects SEIAAs are responsible for EC
monitoring.

12. That, furthermore, in Civil Appeal Nos. 3799-
3800 of 2019 (Union ofindia v. Rajiv Suri), the
Ministry has preferred an appeal before theHon'ble
Supreme Court of India seeking the reinstatement of
the DistrictEnvironment Impact Assessment A uthority
(DEIAA) and the DistrictEnvironment Appraisal
Committee (DEAC), along with an increase in
thenumber of expert members in both bodies. It has
been envisaged that themonitoring and site inspection
of mining leases up to 5 hectares,including those
pertaining to sand mining, shall be carried out by
theDEIAA-DEAC. The matter is presently sub-Judice
before the Hon'bleSupreme Court of India.

That the concemned officer of the Board has conducted
_ S?.-_:'Z;-——delaj]cd inspection of the sites of the project proponents and
o have attempted to cover the status of compliances of the
conditions of Environmental Clearance and Consent to
Operate.

The inspection report and the status of Compliances of the
three Project Proponents are annexed herewith and marked

Qii’

as Annexure R/1.
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VERIFICATION

Verified at Lucknow on this 06*day of May, 2025 that the contents
of the above affidavit are true and correct to the best of my
knowledge and beliel and nothing material has been concealed

therefrom.
DEPU; ENT

e i s G LY AT
L

I'--- Efsenrsnssanls fo

fYice at Alla

dentified bvshn.n..“ Em R" C- Jju

vdvocate the Content of Advocate Notary
i . Distt. Head Quarte:
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INSPECTION REPORT

Shri Ratan Kumar Nishad S/o Late Shri LalluLal R/o 6/41, Nai Jhunsi Bazar,
Thana-Jhunsi, Tehsil-Phoolpur, District-Prayagraj.Sand mining from river bed Yamuna
at Khand No. 21, Village-Adampur (Madaripur to Sadiyapur), Block-Bhagwatpur,
Tehsil-Sadar, District-Prayagraj (rakba$.00hect,). The Sand mining site was inspected
on dated 01.05.2025, Shri kaushal Kumar representative of the Project Proponent was
present during inspection. UPPCB vide letter dated 17.01.2025 has imposed
Environmental Compensation Rs. 47,43,750.00 against the project proponent.

During the inspection, the observations are made as following:-

I- During site inspection of mining area, no mining activity was being carried out.

2- Approx. 16 saplings were found planted near the haulage road.

3- The weighbridge was found installed, about 6.0 km. from the mining lease area, at
geo-coordinate Lat. 25.3437& Lon. 81.768705. The weighbridge was electronic
based.

4- No mechanism/arrangement for dust suppression has been made.

3- 01, PTZ camera was found installed at the mining site area, at geo-coordinate Lat.
25.337627 & Lon. 81.810152.

6- No arrangement for disposal of domestic sewage,

7- First aid arrangements were found at the mining project site office.

8- An India Marka-Il1 Hand Pump was found installed at mining site office for clean
walter supply.

Q- Neither any vehicle nor any record for the same was available at the site. It was
informed during operation of mining activities the vehicle uses will be made on
contract basis.

10-Labour register was not available at this site during inspection, It was informed that
as the mining activity is not operative, presently the labours are not enrolled.

1 1-Further the Compliance of the conditions mentioned in the Environmental Clearance
dated 15.12.2023 were verified and attached herewith.

12-Consent to operate has not been obtained by project proponent from UPPCB.

/f“"i;‘.us s @’

oslox] 00—
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COMPLIANCE OF THE ENVIRONMENTAL CLEARANCE ISSUED BY SEIAA, UP
M/S RAM RATAN CONSTRUCTION” SHRI RATAN KUMAR NISHAD
EC IDENTIFICATION NO.- EC23B001UP160250, FILE NO.- 8356, DATED-15.12.2023
KHAND/ GATA NO- 21, AREA- 5.0 HECTARE, VALIDITY-05 YEAR

MINING LEASE FROM 01.12.2021 TO 30.11.2026

S. No. General Conditions Compliance Status

1. This environmental clearance is subject to | -
allotment of mining lease in favour of project
proponent by District Administration/Mining

Department
2. Forest clearance shall be taken by the |-
proponent as necessary under law.

3. Any change in mining area, khasra numbers, | -
entailing capacity addition with change in
process and or mining technology,
modernization and scope of working shall
again require prior Environmental Clearance
as per the provisions of EIA Notification,
2006 (as amended).

4, Precise mining area will be jointly demarcated | No, hoarding/ board displayed at the
at site by project proponent and officials of | site.

Mining/Revenue department prior to starting
of mining operations, Such site plan, duly
verifiedby competent authority along-with
copy of the Environmental Clearance letter
will be displayed on a hoarding/board at the
site. A copy of site plan will also be submitted
to SEIAAwithin a period of 02 months.

B Mining and loading shall be done only within | -
day hours’ time.

6. No mining shall be carried out in the safety | -
zone of any bridge and/or embankment,

7. It shall be ensured that standards related to | During inspection on 01.05.2025 by |
ambient air quality/effluent as prescribed by | the officials of UPPCB, Prayagraj. No
the Ministry of Environment & Forests are water tanker has been found at mining
strictly complied with. Water sprinklers and | site for water sprinkling during

other dust control majors should be applied to | operation of mining activity. Further
take-care of dust generated during mining | the Project Proponent through its
operation. Sprinkling of water on haul roads to | affidavit dated 03-04-2025 has been
control dust will be ensured by the project | submitted the Ambient Air Quality
proponent, Report and said report is already on
record to this Ho'ble Tribunal,
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All pecessary statutory clearances shall be
obtained before start of mining operations. If
thiscondition is violated, the clearance shall be
automatically deemed to have been cancelled.

Not complied.
PP has not obtained CTO from

Parking of vehicles should not be made on
public places.

10.

No tree-felling will be done in the leased area,
except only with the permission of Forest
Department.

11.

No wildlife habitat will be infringed.

Pertains to Forest Department

12.

It shall be ensured that excavation of minor
mineral does not disturb or change the
underlying soil characteristics of the river bed
/basin, where mining is carried out.

13.

It shall be ensured that mining operation of
Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water

14.

It shall be ensured that there is no fauna
dependant on the riverbed or areas close to
miningfor its nesting. A report on the same,
vetted by the competent authority shall be
submitted tothe RO, PCB and SEIAA within
02 months.

Information not Provided to UPPCB

15.

Primary survey of flora and fauna shall be
carried out and data shall be submitted to the
RO, PCB and SEIAA within gix months.

Information not Provided to UPPCB

16.

Hydro-geological study shall be carried out by
a reputed organization/institute  within
sixmonths and establish that mining in the said
area will not adversely affect the ground
waterregime. The report shall be submitted to
the RO, PCB and SEIAA within six months.
In cascadverse impact is observed /anticipated,
mining shall not be carried out.

Information not Provided to UPPCB

17

Adequate protection against dust and other
environmental pollution due to mining shall
bemade so that the habitations (if any) close
by the lease area are not adversely affected.
Thestatus of implementation of measures
taken shall be reported to the RO, UPPCB and
SEIAA andthis activity should be completed

before the start of sand mining.

Not Complied.

During inspection on 01.05.2025 by
the officials of UPPCB, Prayagraj, No
water tanker has been found at mining
site for water sprinkling during
operation of mining activity.

18.

Need-based assessment for the nearby villages
shall be conducted to study economicmeasures
which can help in improving the quality of life
of economically weaker section ofsociety.
Income generating projects/tools such as
development of fodder farm, fruit
bearingorchards, vocational training etc. can
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form a part of such program me. The project
provide separate budget for
community development activities and income

generating programmes.

19.

Green cover development shall be carried out
following CPCB  guidelines including
selection ofplant species and in consultation
with the local DFO/Horticulture Officer.

Partially Complied, Only some
plantation is done.

20.

Separate stockpiles shall be maintained for
excavated top soil, if any, and the top soil
shouldbe utilized for green cover/tree
plantation,

21.

Dispensary facilities for first-aid shall be
provided at site.

PP has made available First Aid
Kit/Box at office of mining site.

22,

An Environmental Audit should be annually
carried out during the operational phase and
Submitted to the SEIAA.

The District Mining Officer should quarterly
monitor compliance of the stipulated
conditions, The project proponent will extend
full cooperation to the District Mining Officer
by furnishingthe requisite
data/information/monitoring reports. In case of

any violations of stipulatedconditions the
District Mining Officer will report to SEIAA.

24,

The project proponent shall submit six
monthly reports on the status of compliance of
thestipulated environmental clearance
conditions including results of monitored data
(both inhard & soft copies) to the SEIAA, the
District Officer and the respective Regional
Office of theState Pollution Control Board by
15t June and 1st December every year.

A copy of the clearance letter shall be sent by
the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban
Local Body.

26.

Transportation of materials shall be done by
covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive
emissions and spillage of mineral/dust.

As mining activity was not being
done, so could not be verified.

27.

Waste water, from temporary habitation
campus be properly collected & treated
beforedischarging into water bodies the treated
effluent should conform to the standards
rescribed by MoEF/CPCB.

Not complied.
Soak pit/Septic tank arrangement not
made by PP.

Measures shall be taken for control of noise
level to the limits prescribed by C.P.C.B.

As mining activity was not being
done, so could not be verified.

29.

Special Measures shall be adopted to protect

Adequate maintenance of haulage
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the nearby settlements from the impacts
min tivities. Mai of Village
roads through which transportation of minor
mineralsis to be undertaken, shall be carried-
out by the project proponent regularly at his
ownexpenses

road was not seen.

30.

Measure for prevention & control of seil
erosion and management of silt shall be
undertaken.Protection of dumps against
erosion, if any, shall be carried-out with geo
textile matting or other suitable material.

3l

Under corporate social responsibility a sum of
5% of the total project cost or total
incomewhichever is higher is to be earmarked
for total lease period. Its budget is to be
separatelymaintained. CER component shall
be prepared based on need of local habitant.
Incomegenerating measures which can help in
uplifiment of poor section of society,
consistent withthe traditional skills of the
people shall be identified. The programme can
include activitiessuch as development of
fodder farm, fruit bearing orchards, free
distribution of smokelessChula ete,

32.

Possibility for adopting nearest three villages
shall be explored and details of civic
amenitiessuch as roads, drinking water ete
proposed to be provided at the project
proponent’s expensesshall be submitted within
02 months from the date of issuance of
Environment Clearance.

33.

The funds earmarked for environmental
protection measures should be kept in
separateaccount and should not be diverted for
other purpose. Year wise expenditure should
bereported to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, SEIAA, U.P and
UPPCB,

34,

Action plan with respect to
suggestion/improvement and
recommendations made and agreedduring
Public Hearing shall be submitted to the
District mines Officer, concern Regional
Officerof UPPCB and SEIAA within 02
months.

35.

Environmental clearance is subject fo
obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent
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authonity, if applicable to this project.

36.

The proponent shall observe every 15 day for
nesting of any turtle in the area. Based on
theobservations so made, if turtle nesting is
observed, necessary safeguard measures shall
betaken in consultation with the State Wildlife
Department. For the purpose, awareness shall
becreated amongst the workers about the
nesting sites so that such sites, if any, are
identified bythe workers during operations of
the mine for taking required safeguard
measures. In thisregards the safety notified
zone should be left so that the habitat/nesting
area is undisturbed.

37

The project proponent shall undertake
adequate safeguard measures during extraction
of riverbed material and ensure that due to this
activity the hydro geological regime of
thesurrounding area shall not be affected.

38,

The project proponent shall obtain necessary
prior permission of the competent Authorities
for withdrawal of requisite quantity of water
(surface water and groundwater), required for
the project.

PP has not provided NOC for
abstraction of Ground Water.

39.

Appropriate mitigative measures shall be
taken to prevent pollution of the river in
consultationwith the State Pollution Control
Board. It shall be ensured that there is no
leakage of oil andgrease in the river from the
vehicles used for transportation.

As mining activity was not being
done, so could not be verified.

Vehicular emissions shall be kept under
control and regularly monitored. The vehicles
carryingthe mineral shall not be overloaded.

As mining activity was not being
done, so could not be verified.

41.

Provision shall be made for the housing of
construction labour within the site with
allnecessary infrastructure and facilities such
as fuel for cooking, mobile toilets, mobile
STP, safedrinking water, medical health care,
créche ete. (MoEF circular Dated : 22-09-2008
regardingstipulation of condition to improve
the living conditions of construction labour at
site).

Partially Complied.

PP has made arrangement for safe
drinking water, first aid box but
mobile toilet/ septic tank/soak pit was
not found during the inspection dated
01.05.2025

42,

Personnel working in dusty areas should wear
protective respiratory  devices and they

shouldalso be provided with adequate training

During inspection dated 01.05.2025,
no arrngement were found to provide
protective respiratory devices for
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and information on safety and health
program of the workers should be undertaken
periodically toobserve any contractions due to
exposure to dust and take corrective measures,
if needed.

workers during operation of mining

43.

A copy of the clearance letter shall be sent by
the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local
Body and the Local NGO, if any, from
whomsuggestions/ representations, if any,
were received while processing the proposal.
Theclearance letter shall also be put on the
website of the Company by the proponent.

The environmental statement for each
financial year ending 3 1st March in Form-V as
ismandated to be submitied by the project
proponent to the concerned State Pollution
ControlBoard as prescribed under the
Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the
website of the company along with the status
ofcompliance of environmental -clearance
conditions and shall also be sent to the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow by e-mail,

Not Submitted.

45.

The green cover development/tree plantation
is to be done in an area equivalent to 20% of
thetotal leased area cither on miver bank or
along road side (Avenue Plantation).

Partially Complied, Only some
plantation is done.

Debris from the river bed will be collected and | -

stored at secured place and may be utilized for
strengthen the embankment.

47,

Safety measures to be taken for the safety of
the le working at the mine lease area
ahmlpfgt given, which would also include
measure for treatment of bite of poisonous
reptile/insect like snake.

48.

Periodical and Annual medical check up of
workers as per Mines Act and they should be
covered under ESI as per rule.

Specific Conditions

1.

If in future during the progressive mining this
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lease area becomes part of cluster i.e. area
equalto or more than 5 ha., limited to B-1
category, then additional conditions based on
the ElAconducted by the concemed lease
holders shall be imposed and joint EMP shall
be implemented. The lease holder shall
mandatorily follow all the imposed conditions
otherwise it will amount toviolation of E.C.
conditions. If the certificate related to cluster
provided by the competentauthority is found
false or incorrect then punitive actions as per
the law shall be initiated againstthe authority
issuing the cluster certificate.

District Mining Officer shall ensure that if
mineable quantity mentioned in LOI is
amended as perreplenishment study report the
project proponent shall seek amended/fresh
EC.

A certificate from Forest Department shall be
obtained that no forest land is involved in
miningor as a route and if forest land is
involved the project proponent shall obtain
forest clearance andpermission of Central and
State Government as per the provisions of Van
SanrakshanevamSamvardhan Adhiniyam,2023
and submit before the start of work.

The mining lease holders shall ensure to
comply with mine reclamation plan as
submitted

If the proposed project is situated in notified
area of ground water extraction, where
creation ofnew wells for ground water
extraction is not allowed, requirement of fresh
water shall be metfrom alternate water sources
other than ground water or legally valid source
and permissionfrom the competent authority
shall be obtained to use it.

PP has not provided NOC for
abstraction of Ground Water.

Project Proponent should submit action plan
for carrying out plantation at least @1,000
plants /ha of lease area. In this case, PP should
prepare a plan, duly approved either by
ForestDepartment or  district  plantation
committee, for planting at least 5,000 plants,
cither ongovernment land or community land,
within a periphery of 5 km from the boundary
of the leascarca along with provision for
maintenance for 5 years. Survival of plants
should nmot be less thanthe survival rate

Partially Complied, Only some
plantation is done.
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notified by Uttar Pradesh Forest
otherwise it will be treated asviolation of EC
condition

The project proponent shall ensure that water
bodies do not get polluted due to mining
activityand in consultation with District
Environment Authority or an Authority
nominated by concernedDM, project
proponent will prepare a conservation and
management plan for  rejuvenation
andmanagement of all water bodies within
periphery of § km. Funds for the same will be
kept in aseparate’ bank account and six
monthly compliance status will be presented
by projectproponent before the nominated
authority in the District.

Department of Geology and Mines,
Government of Uttar Pradesh and / or

concerned district administration, before
releasing the security deposit to Project
Proponent will ensure thatProject Proponent
has fully complied with the EC conditions.
Non-compliance, if any, should bereported to
UPSPCB for appropriate legal action and
recovery of compensation.

Any application for transfer of this EC, during
its validity period unless it is cancelled by
acompetent authority, has to be necessarily
accompanied with status of compliance of
ECconditions duly certified by IRO,
MoEFCC, Gol, Lucknow.

10,

Number of mining projects are coming up in
district. Department of Geology & Mines,
GoUP tocarry out regional EIA-EMP report
including carrying capacity of environmental
components toassess the capacity to further
bear the pollution load for such arcas within a
period of 1 year andsubmit the same fo
SEIAA, UP for evaluation.

11,

Department of Geology & Mines, GoUP in
consultation with UPSPCB will establish
requirednumber of CAAQMS in district
within a period of one year and submit geo-
referenced map ofthese stations along with
data. Details of existing CAAQMS, if any, be
submitted within a period
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of three months.

12,

Large number of mining projects are ongoing
as well as new mining leases are coming up in
thedistrict. A reference be sent to DGM and
Ms,mmlxmmphlh
conirollingair pollution in the district
especially in mining areas.

13.

If the air quality deteriorates due to mining,
then District Administration & Directorate of
Miningshould ensure that mining be stopped
immdutdykdaquﬂcmbetﬁmﬁr
restoringair quality and mining should
commence only when air quality attains the
prescribed standards.

14,

Thcqnmﬂtymmlmﬂml.olumy

Geology and Mining Department. Directorate
of willensure conduct of replenishment study
incompliance of Hon"ble NGT orders.

15.

NOC from Irrigation Department/ Concerning
Authority regarding river bed mining to be
obtained before start of mining activity.

16.

Project Proponent should submit action plan
for carrying out plantation at least @1,000
plants /ha of lease area. In this case, PP should

commitice, for planting at least (as per the
project) plants.cither on government land or
community land, within a periphery of 5§ km
from the boundary ofthe lease area along with
provisions for maintenance for 5 years.
Survival of plants should not beless than the
survival rate notified by Uttar Pradesh Forest
Department otherwise it will betreated as
violation of EC condition.

Partially Complied
plantation is done. B -

17.

The project proponent shall install solar light
in their site office,

Not complied

During the submission of 6 monthly
compliance reports, the project proponent
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should make surethat the y taken
site photographs should also be annexed along
with the compliancereport.

Preference should be given to indigenous local
species as per the consultation of the local
district Forest Officer.

Link Road from the quarry site to the main
road shall be constructed as an all-weather
road with black topping and maintained by the
project proponent.

Not Complied

21

Vehicular emissions should be kept under
control and regularly monitored. Suitable
measuresshall be taken for proper maintenance
of vehicles used in a quarry operation and
transportation.

The project proponent should explore the
possibilities of rainwater harvesting.

Agreement/ Consent between  project

proponent and competent authority/ landowner
forhaulage road from lease site to link road.

24,

Latest technology (water sprinklers/ tankers)
to be adopted for mitigating dust at source
pointsin lease area and haulage road during
operational activity/vehicular movement.

During inspection on 01.05.2025 by
the officials of UPPCB, Prayagraj, No

any arrangement for water sprinkling
was found at site.

As per the proposed plan, plantation with area
specific plant species, number of plants to
beplanted and report of green belt
development to be submitted to the concerning

department.

Partially Complied, Only some
plantation is done.

26,

Water requirement details along with source
of water and the permission/ agreement with
the conceming authority/ water supplying
agencies to be submitted.

PP has not provided NOC for
abstraction of Ground Water.

27,

Submit the Hydrological study report of lease
arca that the quantity given in Lol will be
minedwithout affecting the geo-hydrology of
the River,

The Environmental clearance will be co-

terminus with the mining lease period/mining
planwhichever is earlier,

29.

At the time of operation, project proponent
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will comply with all the guidelines issued
byGovernment of India/State Govt./District
Administration related to Covid-19.

Environment management in according to
environmental status and impact of the project.

3l.

During the school opening and closing time
transportation of minerals will be restricted.

32,

Selection of plants for green belt should be on
the basis of pollution removal index.
Projectproponent should ensure survival of
tree saplings. Mortality should be replaced
from time totime.

Partially
plantation is done.

33,

No mining activity should be carried out in-
stream channel as per SSMMG, 2016.

34

Pakka motorable haul road to be maintained
by the project proponent,

Not complied

35.

A separate Environmental Management Cell
with suitable qualified personnel shall be set-
upunder the control of a Senmior Executive,
who will report directly to the Head of the
Organization

36.

Permission from the competent authority
regarding evacuation route should be taken.

7.

One month monitoring report of the area for
air quality, water quality, Noise level. Besides
flora& fauna should be examined twice a
week and be submitted within 45 days for a
record.

38.

Provision for cylinder to workers should be
made for cooking.

39.

The capacity of trucks/tractor for loading
purpose will be in tonnes as per Transport
Departmentapplicable norms and standard
fixed by the Government.

Approach road kaccha is to be made
motorable and tree saplings to be planted on
both sides of the road. Width of the haul road
shall be more than 6 meter.

Not complied

41.

Indigenous plants should be planted according
to CPCB guidelines and in consultation with
local Divisional Forest Officer.

Partially Complied,
plantation is done.

42,

The project proponent shall in 2 years conduct
detailed replenishment  study  duly
suthenticatedby a QCI-NABET accredited

Information not provided.

43.

Provilimfmtwutuilmmdhwpum

ﬂqnhb:mdqum' g site,

Partially Complied

Drinking water for workers would be provided

PP has provided India Mark-T]
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by tankers,

Handpump for supply of drinking
water.

Mining should be done by Bar scalping
methods extraction (typically 0.3 -0.6 m or 1 -
2 M) as per sustainable sand mining

management guidelines 2016,

A buffer/safe zone shall be maintained from
the habitation as per mining guidelines

47.

Corporate  Environmental  Responsibility
(CER) plan shall be prepared by the project
proponentand the details of the various heads
of expenditure to be submitted as per the
guidelinesprovided in the recent CER
notification No. 22-65/2017-IAI11 dated
01/0572018.

Health/Insurance card, Medical claim, regular
health check-up camps, facilities shall be
providedio the regular/temporary/Contractual
or any base workers, Copy of receipt shall be
produced tothe Directorate of Environment
along with the compliance report.

49,

Measure for conservation of water through
rain water harvesting and cleaning and
maintenanceof natural surface water bodies of
the nearby areas may be considered as one of
the activity in CER.

50

The excavated mining material should be
carried and transported in such a way that
noobstruction to the free flow of water takes
place. Suitable measure should be taken and
details to be provided to concern Department,

51.

Submit annual replenishment report certified
by an oauthorized agency. In  case
thereplenishment is lower than the approved
rate of production, then the mining activity
/production levels shall be decreased / stopped
accordingly till the replenishment s
completed.

52,

The project proponent shall ensure that if the
project area falls within the eco-sensitive zone
ofNational park/ Sanctuary prior permission of
statuary committee of National board for wild
lifeunder the provision of Wildlife (Protection)
Act, 1972 shall be obtained before
commencement of work.,

53.

If in future this lease area becomes part of
cluster of equal to or more than 05 ha.
Thenadditional conditions based on the EIA
shall be imposed. The lease holder shall
mandatorilyfollow cluster conditions
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Project falling within 10 KM area of Wild Life
Sanctuary is to obtain a clearance from
NationalBoard Wild Life (NBWL) even if the
eco-sensitive zone is not earmarked.

55.

To avoid ponding effect and adverse
environmental conditions for sand mining in
area, progressive mining should be done as per
sustainable sand nmining management
guidelines 2016.

56.

In case it has been found that the E.C.
obtained by providing incorrect information,
submittingthat the distance between the two
adjoining mines is greater than 500mt. and
area is less than05 ha, but factually the
distance is less than 500 mt and the mine is
located in cluster of are aequal or more than
05 ha, the E.C issued will stand revoked.

57.

The project proponent shall in 2 years conduct
detailed replenishment study duly
authenticatedby a QCI-NABET sccredited
consultant, and the District Mines Officer
which shall form the basisfor midterm review
of conditions of Environmental Clearance

Information not provided.

58.

The mining work will be open-cast and
manual/semi mechanized (subject to orders).
Heavy machine such as excavator, scooper
etc. should not be employed for mining

purpose, No drilling/blasting should be
involved at any stage.

59.

It shall be ensured that there shall be no
mining of any type within 03 m or 10% of the
widthwhich-ever is less, shall be left on both
the banks of precise area to control and avoid
erosion ofriver bank. The mining is confined
to extraction of sand/moram from the river
bank only,

60.

ndequate safeguard measures during extraction
E{n?eﬂl::inl: material and ensure that due to

'8 activity the hydro-geological regime of
the surroundingarea shall not be affected.

The project proponent shall undertake | -

61.

The project proponent shall adhere to mining
in conformity to plan submitted for the mine

8 and the Rules prescribed in
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this regard clearly showing the no work zone
in the minelease i.e. the distance from the
bank of river to be left un-worked (Non
mining area), distancefrom the bridges ete. It
shall be ensured that no mining shall be
carried out during the monsoon season

62.

The project propoment shall ensure that
wherever deployment of labour attracts the
Mines Act, the provision thereof shall be
strictly followed.

63.

The project proponent will provide personal
protective equipment (PPE) as required, also
provide adequate fraining and information on
safety and health aspects. Periodical medical
examination of the workers engaged in the
project shall be carried out and records
mainiained. For the purpose, schedule of
health examination of the workers should be
drawn and followed accordingly.

During inspection dated 01.05.2025,
no arrangement were found to provide
protective respiratory devices for
workers during operation of mining

The critical parameters such as PM10, PM2.5,
S02 and NOx in the ambient air within the
impact zone shall be monitored periodically.
Further, quality of discharged water if any
shall also be monitored [(TDS, DO, pH, Fecal
Coliform and Tolal Suspended Solids (TSS)].

Project Proponent through its affidavit
dated 03-04-2025 has been submitted
the Ambient Air Quality Report and
said report is already on record to this
Ho'ble Tribunal.

65.

Effective safeguard measures, such as regular
water sprinkling shall be carried out in
criticalareas prone to air pollution and having
high levels of particulate matter such as
loading andunloading point and all transfer
points., Extensive water sprinkling shall be
carried out on haulroads.

During inspection on 01.05.2025 by
the officials of UPPCB, Prayagraj, No
water sprinkling arrangement were
found at the site.

66,

It should be ensured that the Ambient Air
Quality parameters conform to the norms
prescribed by the Central Pollution Control
Board in this regard.

Project Proponent through its affidavit
dated 03-04-2025 has been submitted
the Ambient Air Quality Report and
said report is already on record to this
Ho'ble Tribunal.

67.

The extended mining scheme will be
submitted by the proponent before expiry of
presentmining plan,

68,

Four ambient air quality-monitoring stations
should be established in the core zone as well
as inthe buffer zone for monitoring PMI10,
PM2.5, 802 and NOx. Location of the stations
should bedecided based on the meteorological
data,  topographical features and

environmentally andecologically ~ sensitive
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among users.

CMmun_m;d fmh‘anapurhtimnfm?malis
to be maintained collectively, Total cost will
bﬁhﬂqu:kngﬂnthcbasisnfhmm

70.

Proponent will provide
laboursengaged for the project work.

facililyinﬂlefwmnfmuhiletuilﬂsmﬂr tank/Mobile toilet has been made by

sanitary | No arrangement for Soak pit/Septic
the PP.

T1.

Waste Management rules.

plastic bags, glasses etc. to be generated
during projectactivity will be separately
storage in bins and managed as per Solid

pouchs, | -

72

activitiesproposed under the project.

Natural/customary paths used by villagers | -
should not be obstructed at any time by the

3.

Lucknow, SEIAA, U.P. and UPPCB,

Digital processing of the entire lease area in | Not submitted.
the district using remote sensing technique
shouldbe done regularly once in three years
formnnitnﬁngthechmgcufrimmhy
Directorate of Geology and Mining, Govt. of
Uttar Pradesh. The record of such study to be
maintained and report be submitted fto
Integrated Regional Office, MoEF&CC, Gol,

74.

State PCB.

The project authorities shall advertise at least | -
in two local newspapers widely circulated, one
ofwhich shall be in the vernacular language of
the locality concerned, within 7 days of the
issue ofthe clearance letter informing that the
project has been accorded environmental
clearance and acopy of the clearance letter is
available with the State Pollution Control
Board and also at website of the SEIAA at
hitp://www seiaaup.in and a copy of the same
shall be forwarded 1o the Integrated Regional
Office, MoEF&CC, Gol, Lucknow, CPCB,

75.

The MoEF&CC/SEIAA  or any
above conditionsor stipulate any

competent authority may alter/modify the
condition in the interest of ecnvironment

other | -
further
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76. thg factual data or submission of

with any of the conditions above
mymﬂtiqwiﬂa&nﬂnftﬁmlmmd
attract  actionunder the of

Environment (Protection) Act, 1986,

17, Any appeal against this environmental | -

clearance shall lic with the National Green
Tribunal, if preferred, within a period of 30
days as prescribed under Section 11 of the

National ~EnvironmentAppellate Authority
Act, 1997,

78. Waste water from potable use be collected and | Presently no mining activity in

reused for . operation at site.
79. A width of not less than 50 meter or 10% | -

width of river can be restricted for mining
activitiesfrom riverbank. A condition can be
imposed that mining will be done from river
activities fromriver bank.

o s A CEZ’
- 0'5]08] 203"

AEE
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

Tha -1
HATAN NISHAD

6/41 Mew Jhushi Bajar, Thana- Jhushi, Tehsil- Phulpur, Disit- Prayagraj
upP -211019

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Ajay Kumar Sharma
Date: 15/12/2023 ember SecretﬂB'
SEIAA - (UTTAR PRADESH)

and Virtuous Environmental Sin

et e

)
1.._1: 'I-l\
E Q | SifMadam,
L This is in reference to your application for Environmental Clearance (EC)
3 = in respect of project submitted to the 5E|IAA vide proposal number
E o SIAJUP/MIN/448572/2023 dated 12 Oct 2023, The particulars of the environmental
28 o clearance granted to the project are as below.
o
E 3. 1. EC Identification No. ECZ.’iBﬂMUP-‘IﬁﬂZﬁﬂ
T 2 3 . File No. 8356
m & > 3. Project Type Mew
] i, 4. Category B _
LE 5. Project/Activity including 1{a) Mining of minerals
> v Schedule No. y
- > 6. Name of Project *M/S Ram Ratan Construction”
u E 7. MName of Company/Organization — RATAN NISHAD
; ocation of Project
<I: a 3. L i f Proj UTTAR PRADESH
a 9. TOR Date NIA
(=4
s
=
m
U
=
©
T
&
S

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH Please quote identification
number n all future correspandence.

This is a computer generafed cover page.

EC Identification Mo. - EC23B001UP160250 File No. - 8356 Date of Issus EC - 15/12/2023 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P,

Vineet Khand-1, Gomti Magar, Lucknow- 226010
E-Mail- doeuplkoi@yahoo.com, seizaup@yahoo.com
Phone no- D522-Z300541

Reference- MoEFCC Proposal no SIA/UP/MIN/448572/2023 & SEIAA, U.P File no-8356

Sub: Environmental Clearance for Proposed Ordinary Sand Mining at Yamuna Riverbed Gata No.-
21, Village-Aadampur [Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., [Leased
Area: 5.00 Ha.).

Dear 5ir,

This is with reference to your application / letter dated 12-10-2023 & 30-10-2023 above
mentioned subject. The matter was considered by 804™ SEAC in meeting held on 31-10-2023 and
780" SEIAA in meeting held on 30-11-2023.

A presentation was made by the project proponent along with their consultant M/s
Geogreen Enviro House Pyvt. Lid to SEAC on 31-10-2023.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details

about their project —
1. The enwvironmental clearance is sought for Ordinary Sand Mining at Yamuna Riverbed Gata No.-
21, \Village-Aadampur (Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., ({Leased

Area: 5.00 Ha.).
2. 5alient features of the project as submitted by the project proponent:
1. On Line Proposal No. | SIA/UP/MINS448572/2023
2 File No. Allotted By SEIAA, UP | 8356
3 Mame Of Proponent | "M/S Ram Ratan Construction”
| Shri Ratan Kumar Nishad $/o Late Lallu Lal
4. Full Correspondence Address | R/o: 6/41 New Jhushi Bajar, Thana- lhushi, Tehsil-
Of Proponent Phulpur, Prayagraj, U.P.
3. Name Of Project Ordinary 5and Mining at Yamuna River Bed
Froject Location {Plot/Khasra/Gata | Ordinary Sand Mining at Yamuna River Bed over
MNo.) and area of 5.0 Ha at Gata No- 21, Village-
| Aadampur {Madaripur) to Sadiyapur, Tehsil-Sadar,
District- Prayagraj, U.P.
5 Mame of River | Yamuna River
8 Name of Village | Aadampur (Madaripur) to Sadiyapur
| g Tehsil Sadar
10. | District | Prayagraj, U.P.
11. | Name Of Minor Mineral Ordinary Sand
2. | Sanctioned Lease Area | 5.0Ha.
3. | Mineable Area ' 5.0 Ha.
14 | Max. & Min mRL Within Lease Area 75 mRL-71.0mRL
15 Fillar Coordinates (Verified By DMO]) Boundary Latitude (N) Longitude (E)
Paint
A 25°20.053° B1°48.468°
B 25°20.026' B1°48.523

EC Identification Mo. - EC23B001UP160250 File No. - 8356 Date of Issus EC - 15/12/2023 Page 2 of 11
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- E 25°20.178' 81°48.603°
o 25°20.204 B1°48.550"
| 16. | Total Geological Reserve | 25,000 Cu.m
17 Mineable Reserve 15,000 Cu.m
18. | Total Proposed Production as per LOI | 15,000 Cu.m per year
12. | Annual Proposed Production 15,000 Cu.m per year
20. Froposed Production 15,000 Cu.m per year
21. | Sanctioned Period Of Mine Lease | 05 Years
2 Method of Mining Open cast- Semi Mechanized Method
23 No. of Workers |12
24. | Type of Land | Government land River Bed
23. | Ultimate Depth of Mining | 3.0 m or above the ground water table
: whichever-comes first
26. | MNearest Metalled Road From Site ' NH-35
27. | Water Requirement | 4.46 KLD
28 | MName of The QCl Accredited | GEDGREEM ENVIRD HOUSE PVT LTD
Consultant With QCI No. And PeriodOf | NABET/EIA/2124/RA0215
WValidity | Valid till 24 Feb, 2024
28 | Any Litigation Pending Against The | No
Project Or Land In Any Court.
30, Details Of 500m Cluster Map & 1627 /Khanijf2023-2024 Dated-20/09/2023
Certificate Verified By Mining Officer
3l. | Details Of LOI 2073/Khanij/2020-2021 Dated 24/12/2020
32 Details Of Lease Area In Approved | Gata no. -21
3. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
4. This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09,/2006.
5.. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.
6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category—1{a) of ElA Notification, 2006 (as amended).

Based on the recommendations of the 5State Level Expert Appraisal Commitiee Meeting (SEAC)

held on 31-10-2023 the State Level Environment Impact Assessment Authority [SEIAA) in its Meeting
held 30-11-2023 and decided to grant the Environmental Clearance to the title project for collection
of 15,000 Cu.m per year for lease area of 05 ha subject to effective implementation of the following
General Conditions and specific conditions:-

General condition:

1.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process
and or mining technolegy, modernization and scope of working shall again require prior
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified
by competent authority along-with copy of the Environmental Clearance letter will be

EC Identification Mo. - EC23B001UP160250 File No. - 8356 Date of Issus EC - 15/12/2023 Page 3 of 11
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10.

11.
12,

14,

15.

i6.

17.

8.

15,

20.

21.
23

23,

24

displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a period of 02 months.

Mining and loading shall be done only within day hours' time.

Mo mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with, Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.
Parking of vehicles should not be made on public places.

Mo tree-felling will be done in the leased area, except only with the permission of Forest
Department.

Mo wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying
soil characteristics of the river bad /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted to
the RO, PCB and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

Hydro-geological study shall be carried out by a reputed organization/institute within six
meonths and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed /anticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and
this activity should be completed before the start of sand mining.

Meed-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the gquality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project proponent
shall provide separate budget for community development activities and income generating
programmes.

Green cover development shall be carried out following CPCE guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should
be utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite data/information/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA.

The project proponent shall submit =six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in

EC Identification Mo. - EC23B001UP160250 File No. - 8356 Date of Issus EC - 15/12/2023 Page 4 of 11
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5.

26

7.

25,

30.

31.

32,

33.

34.

a5.

36,

37.

38.

35.

hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December avery year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.E.

Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor minerals
is to be undertaken, shall be carried-out by the project proponent regularly at his own
EXpenses.

Measure for prevention & control of soil ercsion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or
other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. lis budget is to be separately
maintained. CER componeant shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses
shall be submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&LC, Gol, Lucknow, SEIAA, U.P and UPPCB.
Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer
of UPPCB and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife [Protection) Act,
1972 from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildiife Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identified by
the workers during operations of the mine for taking required safeguard measures. In this
regards the safety notified zone should be left so that the habitat/nesting area is undisturbed.
The project proponent shall undertake adequate safeguard measures during extraction of river
bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Contrel Board. It shall be ensured that there is no leakage of oil and
grease in the river from the vehicles used for transportation.

EC Identification Mo. - EC23B001UP160250 File No. - 8356 Date of Issus EC - 15/12/2023 Page 5 of 11
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41.

43,

43,

44

45,

47.

528

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying
the mineral shall not be cverloaded.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile 5TP, safe
drinking water, medical health care, creche etc. (MoEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve the living conditions of construction labour at site).
Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if neaded.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned 5tate Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

Diebris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should
be given, which would also include measure for treatment of bite of poisonous reptile/insect
like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule,

Specific Conditions:

1.

g

If in future during the progressive mining this lease area becomes part of cluster i.e. area equal
to or more than 5 ha,, limited to B-1 category, then additional conditions based on the EIA
conducted by the concerned lease holders shall be imposed and joint EMP shall be implemented.
The lease holder shall mandatorily follow all the imposed conditions otherwise it will amount to
violation of E.C. conditions. If the certificate related to cluster provided by the competent
authority is found false or incorrect then punitive actions as per the law shall be initiated against
the authority issuing the cluster certificate.

District Mining Officer shall ensure that if mineable gquantity mentioned in LO! is amended as per
replenishment study report the project proponent shall seek amended//fresh EC.

& certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan evam
Samvardhan Adhiniyam,2023 and submit before the start of work.

The mining lease holders shall ensure to comply with mine reclamation plan as submitted

If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it
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Project Proponent should submit action plan for carrying out plantation at least @ 1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or district plantation committee, for planting at least 5,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the |ease
area along with provision for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Depariment otherwise it will be treated as
violation of EC condition.

The project proponent shall ensure that water bodies do not get polluted due to mining activity
and in consultation with District Environment Authority or an Authority nominated by concerned

DM, project proponent will prepare a conservation and management plan for rejuvenation and
management of all water bodies within periphery of 5 km. Funds for the same will be kept in a
separate bank account and six monthly compliance status will be presented by project
proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCEB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a
compeient autharity, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental compenents to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three moenths.

Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adeguate measures be taken for restoring
air quality and mining should commence only when air guality attains the prescribed standards.
The guantity mentioned in Lol or quantity mentioned in replenishment study, whichever is less,
would be maximum guantity which project proponent may extract. It will be ensured by District
Administration and Geology and Mining Department. Directorate of Geology and Mining will
ensure conduct of replenishment study from reputed institution for subsegquent years in
compliance of Hon'ble NGT orders.

NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or District plantation committee, for planting at least {as per the project] plants,
either on government land or community land, within a periphery of 5 km from the boundary of
the lease area along with provisions for maintenance for 3 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

The project proponent shall install solar light in their site office.
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18. During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

19. Preference should be given to indigenous local species as per the consultation of the local district
Farest Officer.

20. Link Road from the guarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in 3 quarry operation and transportation.

22. The project proponent should explore the possibilities of rainwater harvesting.

23. Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

24, Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

25. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

26. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

27. Submit the Hydrological study report of lease area that the guantity given in Lol will be mined
without affecting the geo-hydrology of the River.

28. The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is earlier.

29. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19,

30. Environment management in according to environmental status and impact of the project.

31. During the school opening and closing time transportation of minerals will be restricted.

32. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

33. No mining activity should be carried out in-stream channel as per 55MMG, 2016,

34, Pakkamotorable haul road to be maintained by the project proponent.

35. A separate Environmental Management Cell with suitable gualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

36. Permission from the competent authority regarding evacuation route should be taken.

37. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

38. Provision for cylinder to workers should be made for cooking.

39. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government,

A0, Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more than & meter.

41. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

A2, The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accradited consultant, and the District Mines Officer,

43, Provision for two toilets and hand pumps should be made at mining site.

44, Drinking water for workers would be provided by tankers.

45, Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor 1 - 2 ft] as per
sustainable sand mining management guidelines 2016.

46, A buffer/safe zone shall be maintained from the habitation as per mining guidelinas.
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Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-1A.11l dated 01,/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby areas may be considered as one of the activity in
CER.

The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department,

Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.

. The project proponent shall ensure that If the project area falls within the eco-sensitive zone of

National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement
of work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then

additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate
related to cluster provided by the competant authority is found false or incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster certificate.

Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.
in case it has been found that the E.C. obtained by providing incorrect information, submitiing
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.Cissued will stand revoked.

. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated

by a QCI-MABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized ([subject to orders). Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be invalved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is lass, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geoclogical regime of the surrounding
area shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
S8AS0MN.

. The project proponent shall ensure that wherever deployment of labour atiracts the Mines Act,

the provision thereof shall be strictly followed.
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63, The project proponent will provide personal protective equipment (FPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination
of the workers engaged in the project shall be carried out and records maintained, For the
purpose, schedule of health examination of the workers should be drawn and followed
accordingly.

64. The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact
zane shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [{TDS, DO, pH, Fecal Coliform and Total Suspended Solids (T55)].

65. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

66, It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard.

©7. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

68. Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should be
decided based on the metecrological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

69. Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

70. Proponent will provide adequate sanitary facility in the form of mobile tollets to the labours
engaged for the project work.

71. 5olid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules,

72. Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

73. Digital processing of the entire lease area in the district using remote sensing technique should
be done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB.

74. The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the 5tate Pollution Control Board and also at web
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

75. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.

76. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1936.

77. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1957.

78. Waste water from potable use be collected and reused for sprinkling.
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79. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. & condition can be imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the MNational Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the Mational Green Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1581,
the Environment (Protection) Act, 1586 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. $.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.chi@gov.in)

3. Deputy Director General of Forests [C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H", Aliganj, Lucknow —
226020 (email — rocz.lko-mef@nic.in)

4. District Magistrate, Prayagraj.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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INSPECTION REPORT

44

Shri Ravi Shankar Shukla S/o Shri Parmanand Shukla, R/o Village-Saraikanji
alias Miyapur, Thana-Line Bazar, Disrtict-Jaunpur.Sand mining from river bed
Yamuna at Khand No. 16, Village-Madauka, mirakhpur, Mahewa Patti Paschim,
Block-Chaka. Tehsil-Karchhana, District-Prayagraj (rakba 8.00 heet.). The Sand
mining site was inspected on dated 01,05.2025, Shri kaushal Kumar representative of
the Project Proponent was present during inspection. UPPCB vide letter dated
17.01,2025 has imposed Environmental Compensation Rs. 53,20,000.00 against the

project proponent.

During the inspection, the observations are made as following:-

I- During site inspection of mining area, no mining activity was being carried out,

2- Approx. 18 saplings were found planted near the haulage road and weighbridge
arca.

3- The weighbridge was found installed, about 600 meters from the mining lease
area, at geo-coordinate Lat. 25.406807 & Lon. 81.827812. The weighbridge was
electronic based.

4- One water tanker was found kept at the mining site for water sprinkling.It was
informed that the arrangement of water supply for water sprinkling through tanker
no borewell has been installed. The arrangement for water supply would be made
during operation of mining activities,

5- 01, CCTV camera was found installed near site office at weighbridge. Geo-
coordinates of CCTV camera is Lat. 25.406807 & Lon, 81.827812,

6- 01, PTZ camera was found installed at the mining site area, at geo-coordinate Lat.
25.409778& Lon. 81.825886.

7- Septic tank/soak pit arrangement was found installed for disposal of domestic
sewage along with the staff/worker quarters,

8- First aid arrangements were found at the mining project site office.

9- An Indin Marka-11 Hand Pump was found installed near mining site for clean
water supply.

10-Neither any vehicle nor any record for the same was available at the site. It was
informed during operation of mining activities the vehicle uses will be made on
contract basis.

| 1-Labour register was not available at this site during inspection. It was informed
that as the mining activity is not operative, presently the labours are not enrolled.

12-Further the Compliance of the conditions mentioned in the Environmental
Clearance dated 09,10.2023 and Compliance of the specific conditions mentioned
in the Consent to Operate (CTO) dated 17.11.2023 were verified and attached

herewith.
/ﬁv’%ﬁnﬁ.ﬁ @:?

oCloX]ro0ra—

8. A‘EI:
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COMPLIANCE OF THE ENVIRONMENTAL CLEARANCE ISSUED BY SEIAA, UP

RAVI SHANKAR SHUKLA S/0 SHRI PARMANAND SHUKLA

EC IDENTIFICATION NO. EC23B001UP192568 FILE NO. 7712-6038 DATED 09.10.2023

AREA-8.00 HECTARE, KHAND/GATA NO. 16

MINING LEASE FROM 01.12.2021 TO 30.11.2026

General Conditions

Compliance Status

1.

This environmental clearance is subject to
allotment of mining lease in favour of project
proponent by District Administration/Mining
Department.

-

Forest clearance shall be taken by the proponent
as necessary under law,

Any change in mining ares, khasra numbers,
entailing capacity addition with change in process
and or mining technology, modemization and
scope of working shall again require prior
Environmental Clearance as per the provisions of
EIA Notification, 2006 (as amended),

Precise mining area will be jointly demarcated at
site by project proponent and officials of
Mining/Revenue department prior to starting of
mining operations. Such site plan, duly verified
by competent authority along-with copy of the
Environmental Clearance letter will be displayed
on a hoarding/board at the site. A copy of site
plan will also be submitted to SEIAA within a
period of 02 months.

No, hoarding/ board displayed at the
site,

5.

Mining and loading shall be done only within day
hours' time.

No mining shall be carried out in the safety zone
of any bridge and/or embankment.

It shall be ensured that standards related to
ambient air quality/effluent as preseribed by the
Ministry of Environment & Forests are strictly
complied with. Water sprinklers and other dust
control majors should be applied to take-care of
dust generated during mining  operation.
Sprinkling of water on haul roads to control dust
will be ensured by the project proponent.

During inspection on 01.05.2025 by
the officials of UPPCB, Prayagraj,
One water tanker has been found at
mining site for water sprinkling
during operation of mining activity.
Further the Project Proponent
through its affidavit dated 04-04.
2025 has been submitted (the
Ambient Air Quality Report and

——
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midrcpoﬂisnlmdynnmord;

this Ho'ble Tribunal.

8.

All necessary statutory clearances shall be
obtained before start of mining operations. If this

condition is violated, the clearance shall be
automatically deemed to have been cancelled.

PP has obtained CTO under
Air/Water Act from UPPCB.

9.

Parking of vehicles should not be made on public
places.

10.

No tree-felling will be done in the leased area,
except only with the permission of Forest
Department.

i

No wildlife habitat will be infringed.

Pertains to Forest Department

12

It shall be ensured that excavation of minor
mineral does not disturb or change the underlying
soil characteristics of the river bed /basin, where
mining is carried out,

13.

It shall be ensured that mining operation of
Sand/Moram will not in any way disturb the,
velocity and flow patlern of the river water

significantly,

14.

[t shall be ensured that there is no fauna
dependant on the river bed or areas close (o
mining for its nesting. A report on the same,
vetted by the competent authority shall be
gubmitted to the RO, PCB and SEIAA within 02
months,

Information not Provided to UPPCB

15.

Primary survey of flora and fauna shall be carried
out and data shall be submitied to the RO, PCB
and SEIAA within six months.

Information not Provided to UPPCB

16.

Hydro-geological study shall be carried out by a
reputed organization/institute within six months
and establish that mining in the said area will not
adversely affect the ground water regime. The
report shall be submitted to the RO, PCB and
SEIAA within six months. In case adverse impact
is observed /anticipated, mining shall not be
carried out.

Information not Provided to UPPCB

17.

Adequate protection against dust and other
environmental pollution due to mining shall be
made so that the habitations (if any) close by the
lease area are not adversely affected, The status of
implementation of measures taken shall be
reported to the RO, UPPCB and SEIAA and this
activity should be completed before the start of

During inspection on 01.05.2025 by
the officials of UPPCB, Prayagraj,
One water tanker has been found at
mining site for water sprinkling
during operation of mining activity.
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13.

19.

Partizlly Complied, Only some
plantation is done.

Separate stock piles shall be maintained for
excavated top soil, if any, and the top soil should
be utilized for green cover/iree plantation,

21.

PP has made available First Aid
Kit/Box at office of mining site.

23,

The District Mining Officer should quarterly
monitor compliance of the stipulated conditions.
The project proponent will extend full
cooperation to the District Mining Officer by
furnishing the requisite
data/information/monitoring reports. In case of
any violations of stipulated conditions the District
Mining Officer will report to SEIAA.

24.

The project proponent shall submit six monthly

' on the status of compliance of the
stipulated environmental clearance conditions
including results of monitored data (both in hard
& soft copies) to the SEIAA, the District Officer
and the respective Regional Office of the State
Pollution Control Board by Ist June and Ist
December every year,

25,

A copy of the clearance letter shall be sent by the
proponent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body.,

26,

Transportation of materials shall be done by

As mining activity was not being
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covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive
emissions and spillage of mineral/dust.

done, so could not be verified.

27.

Waste water, from temporary habitation campus
be properly collected & treated before
discharging into water bodies the treated effluent
should conform to the standards prescribed by
MoEF/CPCB.

Soak pit/Septic tank arrangement
have been made by the PP but
maobile toilet was not found during
the inspection dated 01.05.2025

28,

Measures shall be taken for control of noise leve!l
to the limits prescribed by C.P.C.B.

As mining activity was not being
done, so could not be verified.

29,

Special Measures shall be adopted to protect the
nearby settlements from the impacts of mining
aclivities. Maintenance of Village roads through
which transportation of minor minerals is to be
undertaken, shall be carried-out by the project
proponent regularly at his own expenses

Adequate maintenance of haulage
road was not secn.

30.

Measure for prevention & control of soil erosion
and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall
be carried-out with geo textile matting or other
suitable material.

31

Under corporate social responsibility a sum of 5%
of the total project cost or total income whichever
is higher is to be earmarked for total lease period.
Its budget is to be separately maintained. CER
component shall be prepared based on need of
local habitant. Income generating measures which
can help in up liftment of poor section of society,
consistent with the traditional skills of the people
shall be identified. The programme can include
activities such as development of fodder farm,
fruit bearing orchards, free distribution of
smokeless Chula etc,

32.

Possibility for adopting nearest three villages
shall be explored and details of civic amenities
such as roads, drinking water ete proposed to be
provided at the project proponent’s expenses shall
be submitted within 02 months from the date of
issuance of Environment Clearance.

33,

The funds earmarked for environmental
protection measures should be kept in separate
account and should not be diverted for other
purpose, Year wise expenditure should be
reported to the Integrated Regional Office,

MoEF&CC, Gol, Lucknow, SEIAA, UP and
UPPCB.
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Action plan with respect to
suggestion/improvement and recommendations
made and agreed during Public Hearing shall be
submitted to the District mines Officer, concemn

Regional Officer of UPPCB and SEIAA within
(02 months.

35,

Environmental ¢learance is subject to obtaining
clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if applicable
to this project.

36.

The proponent shall observe every 15 day for
nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is
observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife
Department. For the purpose, awareness shall be
created amongst the workers about the nesting
sites so that such sites, if any, are identified by the
workers during operations of the mine for taking
required safeguard measures. In this regards the
safety notified zone should be left so that the
habitat/nesting area is undisturbed.

37.

The project proponent shall undertake adequate
safeguard measures during extraction of riverbed
material and ensure that due to this activity the
hydro geological regime of the surrounding area
shall not be affected,

38

The project proponent shall obtain necessary prior
permission of the competent Authorities for
withdrawal of requisite quantity of water (surface
water and groundwater), required for the project.

PP has not providled NOC for
abstraction of Ground Water.

39.

Appropriate mitigative measures shall be taken to
prevent pollution of the river in consultation with
the State Pollution Control Board, It shall be
ensured that there is no leakage of oil and grease
in the river from the wvehicles used for

transportation.

As mining activity was not being
done, so could not be verified.

40,

Vehicular emissions shall be kept under control
and regularly monitored. The vehicles carrying
the mineral shall not be overloaded,

AS mining activity was not being
done, so could not be verified.

41,

Provision shall be made for the housing of
construction labour within the site with all
necessary infrastructure and facilities such as fuel
for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche ete.
(MoEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve the living

Partinlly Complied.

PP has made arrangement for safe
drinking water, first aid box, and
septic tank/ soak pit but mobile
toilet was not found during the
inspection dated 01.05.2025

E—
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conditions of construction labour at site).

42,

Personnel working in dusty areas should wear
protective respiratory devices and they should
alsnhepmﬁd&dwithﬁ:qmtelminingmd
information on safety and health aspects,
Occupational health surveillance program of the
workers should be undertaken periodically to
observe any contractions due to exposure to dust
and take corrective measures, if needed.

During inspection dated 01.05.2025,
no arrangement were found to
provide prolective respiratory
devices for workers during
operation of mining activity.

43,

A copy of the clearance letter shall be sent by the
proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and
the Local NGO, if any, from whom suggestions/
representations, if any, were received while
processing the proposal. The clearance letter shall
also be put on the website of the Company by the
proponent,

The environmental statement for each financial
year ending 315t March in Form-V as is mandated
to be submitted by the project proponent to the
concerned State Pollution Control Board as
prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with
the status of compliance of environmental
clearance conditions and shall also be sent to the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow by e-mail.

Not Submitted.

45,

The green cover development/tree plantation is to
be done in an area equivalent to 20% of the total
leased area either on river bank or along road side
(Avenue Plantation),

Partially Complied, Only some
plantation is done.

46.

Debris from the river bed will be collected and
stored at secured place and may be utilized for
strengthen the embankment.

47,

Safety measures to be taken for the safety of the
people working at the mine lease area should be
given, which would also include measure for

treatment of bite of poisonous reptile/insect like
snake.

48,

Periodical and Annual medical checkup of
workers as per Mines Act and they should be
covered under ESI as per rule,

Specific Conditions

Compliance

.| Validity period of this EC is up to 30.11,2026 for



aoramitkumar@gmail.com
Typewritten text
50


51



aoramitkumar@gmail.com
Typewritten text
51


1552

52

Department of Geology and Mines, Government
of Uttar Pradesh and / or concerned district
deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC
conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action
and recovery of compensation. -

Any application for transfer of this EC, during its
validity period unless it is cancelled by a
competent authority, has to be necessarily
accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol,
Lucknow.

10.

Number of mining projects are coming up in
district. Department of Geology & Mines, GoUP
to carry out regional EIA-EMP report including
carrying capacity of environmental components
to assess the capacity to further bear the pollution
load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

i A

Department of Geology & Mines, GoUP in
consultation with UPSPCB will establish required
number of CAAQMS in district within a period of
one year and submit geo-referenced map of these
stations along with data. Details of existing
CAAQMS, if any, be submitted within & period of
threc months.

12.

Large number of mining projects are ongoing as
well as new mining leases are coming up in the
district. A reference be sent to DGM and MS,
SPCB for preparing mitigation plan for
controlling air pollution in the district especially
in mining areas.

13.

If the air quality deteriorates due to mining, then
District Administration & Directorate of Mining
should ensure that mining be stopped
immediately, Adequate measures be taken for
restoring air quality and mining should
commence only when air quality attains the
prescribed standards.

14,

Directorate of Geology and Mining will ensure
conduct of replenishment study from reputed
institution for subsequent years in compliance of
Hon'ble NGT orders. The quantity mentioned in
Lol or quantity mentioned in replenishment
study, whichever is less, would be maximum
quantity which project proponent may extract. It
will be ensured by District Administration and

Geology and Mining Department.
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15

NOC from lrrigation Department/ Concerning
Authority regarding river bed mining to be
obtained before start of mining activity,

16.

Project proponent has committed to plant 1000
number of treesthectare. The project
proponent/consultant if desires may approach to
concerned District Forest Authority to plant 1000
trees’ha on a land available to the Forest
Department. The project proponent will deposit
the required amount for this entire plantation
work (including its maintenance and security) to
the Forest Department. 1

Partially Complied, Only some
plantation is done.

17.

The project proponent shall install solar light in
their site office.

Not complied

18.

During the submission of 6 monthly complianee
reporis, the project proponent should make sure
that the periodically taken site photographs
should also be annexed along with the
compliance report.

19.

Preference should be given to indigenous local
species as per the consultation of the local district
Forest Officer.

20,

Link Road from the quarry site to the main road
shall be constructed as an all-weather road with
blacktopping and maintained by the project
proponent.

Not Complied

21.

Vehicular emissions should be kept under control
and regularly monitored. Suitable measures shall
be taken for proper maintenance of vehicles used
in a quarry operation and transportation.

Presently no mining
operation at site, so could not
verified.

22.

The project proponent should explore the
possibilities of rainwater harvesting,

23.

Agreement/ Consent between project proponent
and competent authority/ landowner for haulage
road from lease site to link road

24,

Latest technology (water sprinklers/ tankers) to be
ndopted for mitigating dust at source points in
lease area and haulage road during operational
aetivity/vehicular movement,

During inspection on 01.05.2025 by
the officials of UPPCB, Prayagraj,
One water tanker has been found at
mining site for water sprinkling
during operation of mining activity.

25,

As per the proposed plan, plantation with area
specific plant species, number of plants to be
planted and report of green belt development io
be submitted to the concerning department

Partially Complied, Only some
plantation is done,

26,

Water requirement details along with source of
water and the permission/ agreement with the
concerning authority/ water supplying agencies to
be submitted,

PP has not provided NOC for
abstraction of Ground Water.

27,

Submit the Hydrological study report of lease
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area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River,

o4

The Environmental clearance will be co-terminus
with the mining lease period/mining plan
whichever is less.

29.

At the time of operation, project proponent will
comply with all the guidelines issued by
Government of India/State  Govi/District
Administration related to Covid-19.

30.

Environment management in according to
environmental status and impact of the project

31.

transportation of minerals will be restricted.

32.

Selection of plants for green belt should be on the
basis of pollution removal index. Project
proponent should ensure survival of tree saplings.
Mortality should be replaced from time to lime.

Partially Complied, Only
plantation is done.

33

No mining activity should be carried out in-
stream channel as per SSMMG, 2016,

Pakka motorable haul road to be maintained by
the project proponent.

Not complied

35.

A separate Environmental Management Cell with | -

suitable qualified personnel shall be set-up under
the control of a Senior Executive, who will report
directly to the Head of the Organization.

Permission from the competent authority
regarding evacuation route should be taken.

37.

One month monitoring report of the area for air
quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be
submitted within 45 days for a record.

38,

Provision for cylinder to workers should be made
for cooking,

39,

The capacity of trucks/tractor for loading purpose
will be in tonnes as per Transport Department
applicable norms and standard fixed by the
Government.

Approach road kaccha is to be made motarable
and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more
than 6 meter,

Not complied

41.

Indigenous plants should be planted according to
CPCB guidelines and in consultation with local
Divisional Forest Officer

Partially Complied, Only
plantation is done.

some

42.

The project proponent shall in 2 years conduct
detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the
District Mines Officer,

Information not provided.

43,

Provision for two toilets and hand pumps should
be made at mining site,

Partially Complied
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h4

Drinking water for workers would be provided by
tankers.

PP has provided India Mark-1l
Handpump for supply of drinking
water,

45.

Mining should be done by Bar scalping methods
extraction (typically 0.3 -0.6 m or | - 2 ft) as per
sustainable sand mining management guidelines
2016.

46.

A buffer/safe zone shall be maintained from the
habitation as per mining guidelines.

47,

Corporate Environmental Responsibility (CER)
plan shall be prepared by the project proponent
and the details of the various heads of expenditure
to be submitted as per the guidelines provided in
the recent CER notification No. 22-65/2017-
LA.ITI dated 01/05/2018.

Health/Insurance card, Medical claim, regular
health check-up camps, facilities shall be
provided to the regular/temporary/Contractual or
any base workers, Copy of receipt shall be
produced to the Directorate of Environment along
with the compliance report.

49,

Measure for conservation of water through
rainwater  harvesting and cleaning and
maintenance of natural surface water bodies of
the nearby areas may be considered as one of the
activity in CER.

50.

The excavated mining material should be carried
and transported in such a way that no obstruction
to the free flow of water takes place. Suitable
measure should be taken and details to be
provided to concern Department.

5l

Submit annual replenishment report certified by
an authorized agency. In case the replenishment is
lower than the approved rate of production, then
the mining activity / production levels shall be
decreased / stopped accordingly till  the
replenishment is completed.

52.

The project proponent shall ensure that if the
project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of
statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act,
1972 shall be obtained before commencement of
work.

53.

If in future this lease area becomes part of cluster
of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed.
The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of
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E.C. conditions, If the certificate related to eluster

provided by the competent authority is found

false or incorrect then punitive actions as per law

shall be initiated against the authority issuing the
certificate.,

Project falling within 10 KM area of Wild Life | -

is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-
sensitive zone is not earmarked

55,

To avoid ponding effect and adverse
environmental conditions for sand mining in area,
progressive mining should be done as per
sustainable sand mining management guidelines
2016.

In case it has been found that the E.C. obtained by
providing incorrect information, submitting that
the distance between the two adjoining mines is
greater than 500mt. and area is less than 05 ha,
but factually the distance is less than 500 mt and
the mine is located in cluster of area equal or
more than 05 ha, the E.C issued will stand
revoked.

57.

The project proponent shall in 2 years conduct
detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the
District Mines Officer which shall form the basis
for midterm review of conditions of

Environmental Clearance.

Information not provided.

58,

The mining work will be open-cast and
manual/semi mechanized (subject to orders).
Heavy machine such as excavator, scooper elc,
should not be employed for mining purpose. No

drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of
any type within 03 m or 10% of the width which-
ever is less, shall be left on both the banks of
precise area to control and avoid erosion of river
bank. The mining is confined to extraction of
sand/moram from the river bank only,

The project proponent shall undertake adequate
safeguard measures during extraction of river
bank material and ensure that due to this activity
the hydro-geological regime of the surrounding
area shall not be affected,

61,

The projeet proponent shall adhere to mining in
conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard
clearly showing the no work zone in the mine
lease i.¢, the distance from the bank of river to be
left un-worked (Non mining area), distance from
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the bridges etc. It shall be ensured that no mining
shall be carried out during the monsoon season, —

62. | The project proponent shall ensure that wherever | -
deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

63.| The project proponent will provide personal | During inspection dated 01.05.2025,
protective equipment (PPE) as required, also | no arrangement were found 1o
provid adequate training and information on | provide  protective respiratory
safety and health aspects. Periodical medical | devices for  workers during
examination of the workers engaged in the project | operation of mining activity.
shall be carried out and records maintained, For
the purpose, schedule of health examination of
the workers should be drawn and followed
accordingly.

64. | The critical parameters such as PM10, PM2.35, Project  Proponent through  its
SO2 and NOx in the ambient air within the | affidavit dated 04-0_44025 has been
impact zone shall be monitored periodically, | submitted the Amblmt'ﬁir Quality
Further, quality of discharged water if any shall | Report and said report is already on
also be monitored [(TDS, DO, pH, Fecal |record to this Ho'ble Tribunal.
Coliform and Total Suspended Solids (TSS)].

65. | Effective safeguard measures, such as regular | During inspection on 01.05.2025 by
water sprinkling shall be carried out in critical | the officials of UPPCB, Prayagraj,
areas prone to air pollution and having high levels | One water tanker has been fqmﬁ at
of particulate matter such as loading and | mining site for water sprinkling
unloading point and all transfer points. Extensive | during operation of mining activity.
water sprinkling shall be carried out on haul
roads.

66. | It should be ensured that the Ambient Air Quality | Project Proponent  through its

conform to the norms prescribed by | affidavit dated 04-04-2025 has been
the Central Pollution Control Board in this regard, | submitted the Ambient Air Quality
Report and said report is already on

record to this Hon'ble Tribunal.

67. | The extended mining scheme will be submitted | -
by the proponent before expiry of present mining
plan,

68, | Four ambient air quality-monitoring stations | -

should be established in the core zone as well as
in the buffer zone for monitoring PM10, PM2.5,
S02 and NOx, Location of the stations should be
decided based on the meteorological data,
topographical features and environmentally and
ecologically sensitive targets and frequency of
monitoring should be undertaken in consultation
with the State Pollution Control Board,

69, | Common road for transportation of mineral is to | -
be maintained collectively, Total cost will be
shared/worked out on the basis of lease area
AMONg Users,

70. | Proponent will provide adequate sanitary facility | Soak pit/Septic tank arrangement
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in the form of mobile toilets to the labours
engaged for the project work,

has been made by e PP, |

et

T3,

Solid waste material viz., gutkha pouchs, plastic
bags, glasses etc. to be generated during project
activity will be separately storage in bins and
managed as per Solid Waste Management rules.

Natural/customary paths used by villagers should
not be obstructed at any time by the activities
proposed under the project.

73.

Digital processing of the entire lease area in the
district using remote sensing technique should be
done regularly once in three years for monitoring
the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The
record of such study to be maintained and report
be submitied to Integrated Regional Office,
MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB.

Not submitted.

74.

The project authorities shall advertise at least in
two local newspapers widely circulated, one of
which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of
the clearance letter informing that the project has
been accorded environmental clearance and a
copy of the clearance letter is available with the
State Pollution Control Board and also at web site
of the SEIAA at http://www.seigaup.in and a
copy of the same shall be forwarded to the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow, CPCB, State PCB.

75.

The MoEF&CC/SEIAA or any other competent
authority may alter/modify the above conditions
or stipulate any further condition in the interest of
environment protection

76.

Concealing factnal data or submission of
false/fabricated data and failure to comply with
any of the conditions mentioned above may result
in withdrawal of this clearance and attract action
under the provisions of Environment (Protection)
Act, 1986,

Any appeal against this environmental clearance
shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as
prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997,

78.

Waste water from potable use be collected and
reused for sprinkling.

Presently no mining activity in
operation at site.

19,

A width of not less than 50 meter or 10% width
of river can be restricted for mining activities
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COMPLIANCE OF THE CONSENT TO OPERATE ISSUED BY UPPCB !

RAVI SHANKAR SHUKLA
MADAUKA, MEERAKPUR, MAHEWA PATTI PASCHIM, KARCHANA. PRAYAGRAJ
CTO REF. NO.-194597/UPPCB/ ALLAHABAD(UPPCBROY CTO/BOTH/PRAYAGRAJ20Z3

DATED 17.11.2023

S. No

Specific Conditions

]

Compliance Status

L

1.

This consent is valid for production capacity
Sand/Morrum-92,973 Cu meter/year by opencast semi
mechanized mining in 8.00 Hectare Lease arsa af
KHAND NO. 16, at Village-Madauka, Meerakhpur
Mahewa Patti (West), Tehsil-Karchhana, District-
Allahabad, U.P.

Mining unit shall comply with the conditions of
Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA)
vide ec Identification No. EC23B001UP192568 dated
09.10.2023, and submit its compliance report
UPPCB.

If the lease agreement expires prior to 31-12-2027,
then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

Mining shall be done as per EC issued by SEIAA and
directions given by Mining Department/District
Administration.

The unit shall submit the latest copy of Audited
Balance Sheet/C.A. Centificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the
Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the
Board immediately.

No, Fee dues

Unit shall develop and maintain green belt as per the
conditions of Environmental Clearance.

Partially Complied, Only some
plantation is done.

Unit shall not withdrawal ground water for any
industrial activity without obtaining necessary
permission from UPGWA,

NOC from UPGWD has not been
submitted.

The domestic effluent shall be treated through septic

tank/soak pit or provide mobile toilet facility. Industry
shall maintain ZLD.

Soak pivSeptic tank installed

Unit shall make water sprinkling arrangement through
Tankers for dust suppression at different sources of

Presently no mining activity in
mimusilc.}hwuw%
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and unloading of Sand/Morrum.

Unit should operate and maintain installed water
sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules,
1986.

ion dated 01.05.2025. Ome

Il-!

Unit_shall submit Ambient air monitoring reports of
NABL aceredited laboratory on quarierly basis to the
Board.

12.

All trucks, tractors used in transportation of
Sand/Morrum shall be covered by canvas sheet o
prevent dust emission.

13.

Sand/Morrum collected could be dry condition)

wamwiubumyedanammgmivnyﬁf'

14,

The dust suppression measures like water spraying
will be done on the haul roads and working areas.

15.

Industry should comply with the provisions of
Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16.

Solid waste should be disposed in such manner, 0
that no water, air and soil pollution takes place.

17.

Tndustry shall abide by directions given by Hon'ble
Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration
rorprutwtionmﬂmfegwdnfmvirmm&mn

time to time.

Consent fees if revised, shall be payable by industry
from the date of its applicability

Not applicable

19.

Industry shall comply with the relevant provisions of
Environmental Laws.

if closure order is issued by CPCB or UPPCB against
the unit, then CTO issued earlier will remain

suspended during the closure period and afier ensuring
the compliance and after revocation of closure order,

the CTO will automatically be effective with
additional conditions mentioned in the elosure
revocation order

o 25
=t

Qg
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(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single- Window Hub)
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S,

cg,rﬁ;é- Government of Ind‘ija climate Changé

© Ministry of Environment, Forest an ssment
dlﬁ (lssuadryby the State Environment |mpagtﬁﬂsﬁf
g Authority(SEIAA), UTTAR PRA

To

Ll

The Proprietor

SHREE RAVI SHANKAR SHUKLA ot
Saraykajl Kadan Urf Miyapur Line Bazar district Jaunpur U.F 222

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirMadam,

This is in reference to your application for Environmental Clearance (EC)
In respect of project submiited to the SEIAA vide proposal number

Iwum.qmr-m 80/2023 dated 17 Mar 2023. The particutars of the environmental
Clearance granted o the project are as below. .

EC Identification No.

3 EC23B001UP192568
2. File No. 7712-8038
3. Project Type New
4. Category B
5. Project/Activity includi
5:?‘1& e Nu.w . ng 1(a) Mining of minerals

6. Name of Project River bed ordinary sand mining having

lease area 8.00 ha (19.76 acre) along
river Yamuna in Khand No, 16 al Village —
Madauka, Meerakpur, Mahewa Patti
llahabad, U. P. of Shree Ravi Shankar
Shukla.
7. Name of Company/Organization SHREE RAVI SHANKAR SHUKLA

B. Location of Project UTTAR PRADESH
9., TOR Date NIA

The project delails along with lerms and conditions are appended herewith from page
no 2 onwards,

E-slgm:d]

Ajay Kumar Sharma

Date: 09/10/2023 Member Secretary
SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC Idenlification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

62
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late Lavel Enviranment mpsc Avsussment Authority, Uttt 1sdeg, §
Hilt w0 10 1A B tman, 14 8
il Wostill |, Foivin] Mot , | iseissions 7 ity
£ WA ensisp oo b £400, SORBAAD s dm

Heturonen: MabFce Frapasal no SIAJUR/MIN/ALIAGH/ 2079 & SEIAA, LLF Plle no 77126088
Bt

LIS o Minilaiila, Mostahpur,
M Py f&:‘m .00 ha (10,76 nita),

Daar M,

T8 I with retarance o your spplication / letter dated 14-12-2020, 24-12-2020, 04-02-2021,
04023021, 17032029, 1609-2029, 16082029 sbove mentioned sibject. The matter was
connidurad by 774" SEAC n meeting held on 17-08-2023 snd 766" SEIAA In mesting held on 13-05-
013,

A presentation was made by the project proponent slong with thelr consultant Mfs
Paramarsh Servicing Envirarment and Davelopment to SEAC on 17-08-2023,

The project proponent, through the documents snd presentation gave following details
abant thelr project -

I The environmentsl elearance is saught for proposed river bed ordinary sand mining along river
vamuna In Khand No, 16 at Village ~ Madauks, Mearakpur, Mahewa Patti (West), Tehsil-
Karehhana, Distriet- Allshabad, U, P, (Leased area 8,00 ha (19,76 sere),

4 The Terms of Reference n the matter were Issued by SEIAA, UP vide Letter No. -
10/ Parya/SEAC/6038/2010, dated O6/04/2021,

V. The Public Hearing was organized on 20/10/2021 at Tehsil = Karchhana, District - Prayagraj, Uttar

Pradesh. Finel EIA Report was submitted by the Project Proponent on 17/03/2023.,

A, Sallent features of the project as submitted by the praject proponent;

1| Name of Praponent Ravi Shankar Shukla

S/ Shrl Parmanand Shukla

A/o-Sarayka)l Kadan urf Miyapur

e =

(2. | Full correspondence address of
proponent and moblle no.

Line Bazar, District = Jaunpur U.p,

W/o-Sarayka)l Kadan urf Miyapur

| Line Bazar, District - Jaunpur U.p,

Moblle No.-
£ mall 1D -

3. | Name of Project

Environmental Clearance of proposed river bed
ordinary sand mining having lease area 8.00 ha (19.76
acre) along river Yamuna In Khand No. 16 at Village -
Madauka, Meerakpur, Mahewa Pattl (West), Tehsil-
Karchhana, District- Prayagral, U, P, of Shree Ravi

Shankar Shukla,
A | Project Location (Plot, Khasra/Gaty Khand No., 16
No)
S, { Name of River Yamuna
c.1Name of Village Madauka, Meerakpur, Mahewa Patti (West



aoramitkumar@gmail.com
Typewritten text
63


1564 »

7. | Tehsil — —
B, | District Karchhana g—_—
9. | Name of Minor Mineral f;r'ﬂlll —
10, _Sanctioned Lease Area (in Ha,) Xer bed Sand/metrum mining” ==
11 Max. & Min mR 2 8.0 ha —
{ within lease area | Wighest miL 80,00 mitL
12, Pillar Coordinates (Verified by DMO) Lowest mAL- 73,00 mRL
Point | Latitude N Longitude E
A | 25° 24,614 81°49,506'
B 25 24,720 #1°49.410°
c | 25°24.831 81°49.576'
13 Tmr_wgl — vy u: — 25" 24,718 81°49.663'
14, Total Mineable Reserve 92,51‘?3 m’
::‘ Total Proposed Production 3,25,405 m” up to 30/11/2026
| Proposed Production /year (asper | 92,973 m*/annum (as per SMO, Prayagraj letter and
Lol modified mine plan)
17 Sanctioned Period of Mine |ease Lease Period up to 30/11/2026
Plan Period u
18] Production of mine/day Framiem p to 30/11/2026
194 Method of Mining Opencast semi-mechanized
20] No. of workers 41
21, Type of Land Govt./Non Forest Land
22 Depth of Mining 2.0 m (Maximum)
23] Nearest metalled road from site 0.30 km
24.| Water Requirement PURPOSE
Drinking -0.41KLD
Suppression of dust - 3.60 KLD
Plantation - 0,16 KLD
Others (if any) - 0.00 KLD
Total ~ 4,50 KLD
25 Name of QCl Accredited Consultant | Paramarsh Servicing Environment and development
with QCI No and period of validity. NABET/EIA/2124 RA 0224, Valid till 01 May 2024
26. Any litigation pending against the No
project or land in any court
27, Detalls of 500 m Cluster Certificate | Letter No — 3473 /Khanij/2022 - 23, dated -
verified by Mining Officer 27/03/2023
28] Details of Lease Area in approved Serial no. 16, Page no. 56
DSR
29. Project Cost 90.00 Lacs
30 Proposed CER cost 1.80 lacs
31 Length and breadth of Haul Road Length — 0.30 km, Breadth - 6.00 m
32| No. of Trees to be Planted 160

The mining would be restricted to unsaturated zone enly above the phreatic water table and will

not intersect the ground water table at any point of time.
This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.
The mining operation will not be carried out in safety zone of any bridge or embankment or in

eco-fragile zone such as habitat of any wild fauna.
8. There is no litigation pending in any court regarding this project.
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9. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended),

| Committee Meeting (s

recommendations of the State Level Expert Appraisa g H.

MHB:T?:!-TEH the State Level Environment Impact Assessment Authority (SEIAA) in its M“E‘?'?! _

held 13-09-2023 and decided to grant the Environmental Clearance to the title project for collection |
of 92,973 m’fannum for lease area of 8.0 ha subject to effective implementation of the fﬂlbwing

General Conditions and specific conditions:-

General Conditions:
1. This environmental clearance is subject to allotment of mining lease in favour of project

proponent by District Administration/Mining Department,

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process

and or mining technology, modernization and scope of working shall again require prior

Environmental Clearance as per the provisions of 1A Netification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified
by competent authority along-with copy of the Environmental Clearance letter will be
displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a period of 02 months.

5. Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8 All necessary statutory clearances shall be obtained before start of mining operations. If this

condition is violated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leased area, except only with the permission of Forest

Department,

11.  No wildlife habitat will be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying
soll characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the eompetent authority shall be submitted to
the RO, PCB and SEIAA within 02 menths.

15, Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,

PCB and SEIAA within six months.

16. Hydro-geological study shail be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact Is observed fanticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and
this activity should be completed before the start of sand mining.

18. Need-based assessment for the nearby villages shall be conducted to study ecenomic
measures which can help in improving the quality of life of economically weaker section of

i
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31.

orchards, mﬂﬁmﬁ"‘ projects/tools such as development of fodder farm, fruit bearing

shall provide “F'fl:llm":;t:; can form a part of such program me. The project
programmes. r community development activities and income generating

G

pl::tn i::r ?:Inpmunt shall be carried out following CPCB guidelines including selection o

R ’::“ pl:'sT:Em“ with the local DFO/Horticulture Officer. i
all be maintained for excavated I, , and the top soll

be utilized for green cover/tree plantation. s i

Dispensary facilities for first-aid shall be provided at site
mm“::réiw should be annually carried out during the operational phase and
x District Mining Officer should quarterly monitor compliance of the stipulated conditions.
e project proponent will extend full muﬂmmhmmummwmm
requisite data/information/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA.
mmﬂmmmnmnsumunﬂwmmmmnfmmpnmdm
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to theﬁlmmemmufﬂmmdmmpnmnmmlmufm
State Pollution Control Board by 1st June and 1st December every year.
A copy of the clearance letter shall be sent by the proponent to concerned panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.
Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to aveid fugitive emissions and spillage of mineral/dust.
Waste water, from temporary habitation campus be properly collected & treated before
discharging Into water bodies the treated effiuent should conform to the standards prescribed
by MoEF/CPCB.
Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.
Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor minerals
is to be undertaken, shall be carried-out by the project proponent regularly at his own
expenses.
Measure for prevention & control of soll erosion and management of silt chall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or
other suitable material.
Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.
possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses
shall be submitted within 02 months from the date of issuance of Environment Clearance.
The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.
Action plan with respect to suueﬂlonﬂmpmumuntand recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer

of UPPCB and SEIAA within 02 months.
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clearance is subject to obtaining clearance under the Wildlife (p \
:;?;frn;:: l::m autharity, if applicable to this project. e ton |
The proponent shall observe every 15 day for nesting of any turtle area, ol
observations so made, if turtle nesting Is observed, necessary safeguard measures shay \:"-
taken in consultation with the State Wildlife Department. Hrﬁmm.mwmh,
created amongst the workers about the nnmllnumthnmmn,ﬂlw,mmh \
the workers during operations of the mine for taking required safeguard measyrps. I iy,
regards the safety notified 2one should be left so that the habitat/nesting area is undisyy, ;
The project propanent shall undertake adequate safeguard measures during extraction of fiygs
bed material and ensure that due to this activity the hydro geological regime OF the
surrounding area shall not be affected.
The project proponent shall obtain necessary prior permission of the competent Authorities fo,
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.
Appropriate mitigative measures shall be taken to prevent pollution of the river in consultatign
with the State Pollution Control Board. it shall be ensured that there is no leakage of oil ang
grease in the river from the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored, The vehicles carrying
the mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc, (MoEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve the living conditions of construction labour at site),
Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects,
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the propenent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended

subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail,

The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road si

de (Avenue Plantation),
Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should

be given, which would also include measure for treatment of bite of poisonaus reptile/insect
like snake.

Periodical and Annual medical checkup of workers as

per Mines Act and they should be
covered under ESI as per rule.

cl

Validity period of this EC is up to 30.11.2026 for 92,973 m® per year or co-terminus with the

validity of current mine plan or current lease period whichever is earlier After this period the EC
will become null and void.


aoramitkumar@gmail.com
Typewritten text
67


o

1568 68

2. Directions/s
T e ———
+ Acertificatefrom Forest Department shall be abtained tha o forestand s invoved mining

Samailon & St ':" lih!::t: involved the project proponent shall obtain forest r.'.-mnn;r ;::
1980 nd SUBIVE befers the “.“mrttmt as per the provisions of Forest (conservation

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining and
restore the land to a condition which s fit for growth of fodder, flora fauna etc.

S. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission

from the competent authority shall be obtalned to use It.
6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Morticulture Department or district plantation committee, for planting at least
8,000 plants, either on government land o community land, within a periphery of 5 km from the
boundary of the lease area along with provision for maintenance for 5 years. Survival of plants
should not be less than the survival rate notified by Uttar Pradesh Forest Department otherwise

it will be treated as violation of EC condition.
rity nominated by concerned

7. In consultation with District Environment Authority or an Autho
and management plan for rejuvenation and

DM, project proponent will prepared a conservation
management of water bodies having total surface area of more than 40 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be

reported to UPSPCB for appropriate legal action and recovery of compensation.
9. Any application for transfer of this EC, during its validity period unless it is cancelled by a

competent authority, has to be necessarily accompanied with status of compliance of EC

conditions duly certified by IRO, MoEFCC, Gol, Lucknow.
Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to

10.
IA-EMP report including carrying capacity of environmental components to

carry out regional E
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

ltation with UPSPCB will establish required

11. Department of Geology & Mines, GoUP in consu
thin a period of one year and submit geo-referenced map of

number of CAAQMS in district wi
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period

of three months.
12. Large number of mining projects are ongoing as well as new mining leases are coming up in the

district. A reference be sent to DGM and M5, SPCB for preparing mitigation plan for controlling

air poliution in the district especially in mining areas.
_ If the air quality deteriorates due to mining, then District Administration & Directorate of Mining

should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.
Directorate of Geology and Mining will ensure conduct of replenishment study from reputed
institution for subsequent years in compliance of Hon'ble NGT orders. The quantity mentioned in
Lol or quantity mentioned in replenishment study, whichever is less, would be maximum
quantity which project proponent may extract. It will be ensured by District Administration and

Geology and Mining Department.

14,
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15. NOC from |rrigation Department/ Concerning Authority regarding river bed mining 14 h’
obtained before start of mining activity. -

16, Project proponent has committed to plant 1000 number of trees/hectare. The Projag |
propanent/consultant if desires may approach to concerned District Forest Authority to play,
1000 trees/ha on a land avallable to the Forest Department. The project proponent will depogy
the required amount for this entire plantation work (Including its maintenance and security) 1,

the Forest Department.
17. The project proponent shall install solar light in their site office.

18, mmmmmmw compllance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance

ih

report.
19. Preference should be given to Indigenous local species as per the consultation of the local district \

Forest Officer.
20. Link Road from the quarry site to the main road shall be constructed as an all-weather road with

blacktopping and maintained by the project proponent.

31. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

22. The project proponent should explore the possibilities of rainwater harvesting.

23. Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

24. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

25. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

26. Water requirement details along with source of water and the permission/ agreement with the

concerning autherity/ water supplying agencies to be submitted.
27. Submilt the Hydrological study report of lease area that the quantity given in Lol will be mined

without affecting the geo-hydrology of the River.
28. The Environmental clearance will be co-terminus with the mining lease period/mining plan

whichever is less.

29. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

30. Environment management in according to environmental status and impact of the project.

31. During the school opening and closing time transportation of minerals will be restricted.

32. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

33. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

34, Pakkamotorable haul road to be maintained by the project proponent.

35. A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

36. Permission from the competent authority regarding evacuation route should be taken,

37. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

38. Provision for cylinder to workers should be made for cooking.

39. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

40, Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more than 6 meter,

41. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer,
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42,
. mm“"“lﬂ In 2 yoars condues detalod roplenishmant sudy duby suthanticated
accradited consultant, and tha Distrier Mines Offieer.
qumthﬂMImlthnmmdnm :
. Drink o NG she
G Mg water for workers would ba provided by tunkers

45. Minlng should be done by ar sealping methads extraction (typleally 03 0.6 m or 1 - 1) 45 por
sustalnable sand mining management guldefines 2016,

46. A buffer/safe zone shall be malntalned fram the halitation ss per mining guidelines,

4. Corporate Environmental Responsibility (CER) plan shall ba prepared by the project propanent
and the detalls of the varlous heads of expenditure to b submittad s per the guldeines
provided In the recent CER notification No, 22-65/2017-1A. 1l dated 01/05/2018,

48. Health/insurance card, Medical elaim, ragular heaith cheek-up camps, fachitios shall be provided
to the regular/temporary/Contractual or any basa workers, Copy of receipt shall be produced 1o
the Directorate of Environment along with the compliance report,

49. Measure for conservation of water through ralnwiter harvesting and eleaning and maintenance
of natural surface water bodies of the nearby aress may be considered as one of the activity in
CER.

50. The excavated mining material should be carried and transported In such @ Wiy thet no
obstruction to the free flow of water takes place. Sultable measure should be taken and detals
to be provided to concern Department.

§1.Submit annual replenishment report cartified by an suthorized agency. In case the
replenishment Is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly tll the replenishment is completad,

52. The project pmﬂlm:mllinmumnlfmmmiﬁmwwmﬂ‘f
National park/ Sanctuary prior permission of Hlmmdmmfﬂfw We
under the provision of Wildiife (Protection) Act, 1972 shall be obtained before commaencement
of work.

§3. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be Imposed. The lease holder shall mandatority
follow cluster conditions otherwise it will amount to violation of £.C. conditions, If the certificate
relltndIaeluﬂrmmdudwm:mpﬂmmHMMHNH:M:IMW
actions as per law shall be initiated against the authority issuing the cluster certificate,

54. Project falling within 10 KM area of Wild Life Sanctuary s to obtain a clearance from National
Board Wild Life (NBWL) even If the eco-sensitive zone Is not earmarked.

55. To avoid ponding effect and adverse environmental conditions for sand mining In area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.

56. In case it has been found that the £.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines Is greater than S00mt. and area Is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked.

sr.rhemjmpmmmumzmummmsrmmmdwm
wamﬂnmmwmmmmmmmmmlmmm
for midterm review of conditions of Environmental Clearance,

58. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

59. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avold erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.

60. The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.


aoramitkumar@gmail.com
Typewritten text
70


1571 (s

61, The project proponent shall adhere to mining in conformity to plan submitted for the miny ’iq'
conditions and the Rules prescribed in this regard clearly showing the no work zone in the Ming .

lease |.e. the distance from the bank of river to be left un-worked (Non mining area), distang,

from the bridges etc. It shall be ensured that no mining shall be carrled out during the Mo,
son.,

62. m project proponent shall ensure that wherever deployment of labour attracts the Mings Adt,
the provision thereof shall be strictly followed.

63. The project proponent will provide personal protective equipment (PPE) as required, also Provig
adequate training and information on safety and health aspects. Periodical medical
of the workers engaged in the project shall be carrled out and records maintained. For 1y
purpose, schedule of health examination of the workers should be drawn and followeg
accordingly.

64. The critical parameters such as PM10, PM2.5, 502 and NOx In the ambient alr within the impact
zone shall be monitored periodically. Further, quality of discharged water If any shall also pe
maonitared [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)).

65. Effective safeguard measures, such as regular water sprinkling shall be carried out in eritical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

66. It should be ensured that the Ambient Air Quality parameters conform to the noerms prescribed
by the Central Pollution Control Board in this regard.

67. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

68. Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken In consultation
with the State Pollution Control Board.

69. Common road for transpertation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

70. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

71. 5olid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.

72. Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

73, Digital processing of the entire lease area in the district using remote sensing technique should
be done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB.

74. The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

75. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.
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76. Concealing factual data or submission of false/fabricated data and faillure to comply with any of
the conditions mentioned above may result In withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986,

77. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a perlod of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

78. Waste water from potable use be collected and reused for sprinkling.

79. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be Impased that mining will be done from river activities from

river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed

site, this clearance shall automatically deem to be cancelled. _
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
The above stipulated conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Contral of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental ¢learance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the catisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or madify the existing ones, if necessary.

This Is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to

the authority as prescribed in the aforesaid notification.

rough emalil, for information and nece on to =

1 Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, lor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H*, Aligan], Lucknow -
226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate, Allahabad.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.
7. Copy for Guard File.
(Ajay Kumar Sharma)
Member Secretary, SEIAA
Signl:’w Verified
Digitally si Kumar

Charma
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‘::-a.-ﬁ--.... Uttar Pradesh Pollution Control Board
AL e 7T o4 s Naear. Lucknow-226010
TRNp Building. No TC-12V Vibhuti Khand, Gomti ivagar, Luckne

Phone-0522-2720828 2720831, Fax 0522-2720764, Email; infofiuppeb.in. Website: waw lippch com

194597/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2023 Date: 17/11/2023

To,

Mis

RAVI SHANKAR SHUKLA

MADAUKA, MEERAKPUR, MAHEWA PATTI PASCHIM, Appeation

KARCHANA, PRAYAGRAJ

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Aet, 1981

CCA is hereby granted to RAVI SHANKAR SHUKLA located at MADAUKA, MEERAKPUR,
MAHEWA PATTI PASCHIM, KARCHANA, PRAYAGRAJ. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

l.  This CCA RAVI SHANKAR SHUKLA granted for the period from 17/11/2023 to 31/12/2027 and

valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Ordinary Sand 92973 Cubic Meters/Y car

2. Conditions under Water{Prevention and Control of Pollution) Act 1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility Discharge point
Domestie 1.0 kid Septic Tank soak pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediartely.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference o influent quantity and quality.In case of stoppage of functioning of STP, preduction has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to he
dispatched immediately.
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the level of pollutants to the following standards
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Adr Pollution Source Detalls

S No. Air Type of fuel| Stack no Control IIrlm
Pollution Device Stuck
Souree
1 Dust Particulate Waler
emission Malter sprinkling
during system and
manual Green Belt for
mining, con’lrulring dust
transportati emission
on and
loading/unl
oading of
Ordinary
Sand.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Slandard as per
E(P) Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately
(11) The unit will not use any type of restricted fuel. _ -
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 15

required for meeting the ambient noise standards for night and day time as preseribed for respeetive
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10,00 p.m. to 6.00 a.m.

S

Residential Silence

Standards for Industrial |Commercial iy
Noise level in Area Aren Ares 0
dh(A) Leq

Day [N fgzhi

Time | Time

Day | Night | Day |Night iy
Time | Time | Time | Time Time
25 | 70 | 65 | 55 | 55 | 45 [ 50

4. Essential documents to be submitted by the Industry/Unit as ﬂm‘“‘-":"':‘ &
(i) Environment Statement in Form-V of Environment (Protcction) Rules, 1980.

. - » Si :|_|',|i"4.|'|.}'i.'l.
(if) Quarterly compliance report of the CCA, photograph of ETP/APC Waste SIS
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right to change/'modify/add any time any condition of this CCA.
this cca and provisigg }hc Thll:.m-mg ﬁp““.i": ] o awiytos it g Ekon Py o Wit
Tl'ﬂllShuunde.n- ?'q.[g!,:-cn¥:n?} [:m’ \“ n:cr .-"u:tT Air Act ::.ml Hozardous and Other 'U.nr"nﬁll:ﬁ (Management and
7.In Cﬂmplim;cc GG Il.:]LIuI .:IIH- :ﬂjl ruﬁultﬂ.iﬂ lepal action under the :IlliI'rEH:Itd Acts and Rules. :
Envitonment, Fope e S1-7-2021-00 (Wriny2016 dated.13,10.2021 issued by Department o
EE the SOD avnil;‘hl,;l-“ Umt'ltmtc L‘r.aniu:. Uttar Pradesh. You are directed to t!m'l.cTﬂn Miyawaki Ff"“l as
this direction, you are herel -"I.mn:;"“““"“”“f:p""’Tmi“i"gs"“i""'“““.ﬂ.'r SRSIAAIE e combRaL R 9t
it Equi'q.':;lum % :.n. N dll’l::li:h.!d. to submit a bank guarantee with minimum validity “f“_”“ year of the
S e the sun: ﬂ% Initial consent fees (Air and Water) or R:-:.ISILIJ{ITI-'- (Rs. Fifty Thousand
cmx{pﬁan“ 5 mi:dt!mr-:: within 30 days I'rnin the date of issuance of this certificate. In case of non-
Bt - ;h Ireclion, your consent _“'1”. be revoked by the Board. )
et the 1o Ses ‘.c ground \\’HILT and h:ql.lll'ffﬁ the permission from SGWA/CGWA for water 31?5“““““
E-It'f ustry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit 1o the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

L. The applicant shal] get analysed the

samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized

S 1h}' the W[DEFF and shall report to the UITF[‘F!.
= pplicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or £ases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by
shall be initiated against the applicant,

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ete, must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials,

8. Whenever due to any accident or other unforeseen act or event, such emission securs o is apprehended 1o
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation ete. by the operation of industry,
it shall be imperative to stop production in the industry with immediate efteet and such information shall be
reported to Board's olfices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority,

11. The applicant shall apply before the 60 days of expiry of CCA or any change in prmhln:iiun types/
production capacity/manufacturing process/capacity enhancement ete, or any change in effluent discharge
point or emission point y . o o
12. The Board reserves the right to revoke/add/modily any stipulited condition issued along with CCA,

the Board, legal action

v R

may be necessary,
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Specilic (‘nnﬂillnni-l-m for production capacity of Ordinary Sand-92,973 Cu meter/Ycar by opencas,

is consent is va :
: ﬂ‘:;::;:nirnl mining in 8,00 Hectare Lease area Khand No. 16 at Village - Madauka, Mccrakm“. ‘
:i-l::mw Patti (West), Tehsil- Karchhana, District-Allahabad, U. P.,

s ¥

2. Mining unit shall comply with the conditions of Envirunmf:nla{ Clearmtcc issucd by State Leyg
Environment Impact Assessment Authority (SEIAA) vide EC Identification No, EC23IBO0TUP192568 dateq
(19.10.2023, and submit its compliance report to UPPCB,
1. 1f the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expireqy
simultancously with the expiry of mining lease/Environmental Clearance.
4. Mining shall be done as per EC issued by SEIAA and dircctions given by Mining Department/Districy
Administration.
5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets* Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7. Unit shall not withdrawal ground water for any industrial activity without obtaining nccessary permission
from UPGWA.
8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Ordinary Sand.
10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achicve
the standards prescribed under E(P) Rules, 1986,
11. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the

Board.
12, All trucks, tractors used in transportation of Ordinary Sand shall be covered by canvas sheet to prevent

dust emission.

13. Water will be sprayed after loading activity (if Ordinary Sand collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Honble NGT, MoEF & CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

I8. Consent fees if revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAJENDRA  fioiaomon

SINGH E:rwml'l?ﬂ1ﬂu.h

. Chief Environmental Officer (circle-2)
Copy 10:
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INSPECTION REPORT

88

Shri Surendra Kumar $/o Late Shri Shiv Murti Bhartia R/o Village-Berui, Post-

GarapurTharwai, Tehsil-Phoolpur, District-Prayagraj. Sand mining from river bed
yamuna at Khand No. 14, Village-Baswar, Block-Chaka Tehsil-Karchhana, Distriet-
Prayagraj (rakbad.69 hect). The Sand mining site was inspected on dated
01.05.2025, Shri kaushal Kumar representative of the Project Proponent was present
during inspection, UPPCB vide letter dated 17.01,2025 has imposed Environmental
Compensation Rs. 10,50,000.00 against the project proponent.

During the inspection, the observations are made as following:-

I- During site inspection of mining area, no mining activity was being carried out.

2- Approx. 150 saplings were found planted near the mining site office, haulage
road and weighbridge area.

3- The weighbridge was found installed, about 400 meters from the mining lease
area, at geo-coordinate Lat. 25386115 & Lon. Bl .803426. The weighbridge was
electronic based.

4- One water tanker was found kept at the mining site for water sprinkling. It was
informed that the arrangement of water supply for water sprinkling through tanker
is being carried out by submersible water pump. Status of permission from
UPGWD could not be placed at the time of inspection.

5. 04. CCTV camera was found installed near site office at weighbridge. Geo-
coordinates of CCTV camera is Lat. 25.386115 & Lon. 81.803426.

6- 01, PTZ camera was found installed at the mining site area, at geo-coordinate Lat.
25.383631& Lon. 81.800351.

7- Septic tank/soak pit arrangement was found installed for disposal of domestic
sewage along with the staff/worker quarters.

8- First aid arrangements were found at the mining project site office.

9. A submersible water pump was found installed near mining site office for clean
water supply.

10- Neither any vehicle nor any record for the same was available at the site. It was
informed during operation of mining activities the vehicle uses will be made on
contract basis.

11- Labour register was not available at this site during inspection. It was informed
that as the mining activity is not operative, presently the labours are not enrolled.

12- Further the Compliance of the conditions mentioned in the Environmental
Clearance dated 08.03.2018, 21.12.2022 and Compliance of the specific
conditions mentioned in the Consent to Operate (CTO) dated 24.04.2023 were

verified and attached herewith,
. #i na;,ni-"" os|0S 208
-.R. AEE
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COMPLIANCE OF THE ENVIRONMENT CLEARANCE ISSUED BY SEIAA, UP

SH. SURENDRA KUMAR, S§/0 LATE SRI SHIV MURTI BHARTI

EC FILE NO.- 3989 DATED 08.03.2018 AND 21.12.2022 KHAND/ GATA NO- 14
AREA-4.69 HECTARE, VALIDITY-05 YEAR,

MINING LEASE FROM 09-01-2023 TO 08.01.2028

S. Na.

General Condition as imposed by SEIAA-
UP vide letter dated 08.03.2018

Compliance Status

This environmental clearance is subject to
allotment of mining lease in favour of project
proponent by Distriet Administration/Mining
Department

Forest clearance shall be taken by the
proponent as necessary under law.

Any change in mining area, khasra numbers,
entailing capacity addition with change in
process and or mining  technology,
modernization and scope of working shall
again require prior Environmental Clearance as
per the provisions of EIA Notification, 2006
(as amended).

Precise mining area will be jointly demarcated
at site by project proponent and officials of
Mining/Revenue department prior to starting of
mining operations. Such site plan, duly verified
by competent authority along-with copy of the
Environmental Clearance letter will be
displayed on a hoarding/board at the site. A
copy of site plan will also be submitted to
SEIAA within a period of 02 months,

No hording/board displayed at the
site.

Mining and loading shall be done only within
day hours’ time,

No mining shall be carried out in the safety
zone of any bridge and/or embankment.

It shall be ensured that standards related to
ambient air quality/effluent as prescribed by
the Ministry of Environment & Forests are
strictly complied with., Water sprinklers and
other dust control majors should be applied to
take-care of dust generated during mining
operation. Sprinkling of water on haul roads to
control dust will be ensured by the project
proponent.

During inspection on 01.05.2025 by
the officials of UPPCB, Prayagraj,
One water tanker has been found at
mining site for water sprinkling
during operation of mining activity,
Further the Project Proponent
through its affidavit dated 03-04-
2025 has been submitted the
Ambient Air Quality Report and
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said report is already on record to
this Ho'ble Tribunal.

All necessary statutory clearances shall be
obtained before start of mining operations. If
this condition is violated, the clearance shall be
automatically deemed to have been cancelled.

PP  has obtained CTO
Air/Water Act from UPPCB,

under

Parking of vehicles should not be made on
public places.

10.

No tree-felling will be done in the leased area,
except only with the permission of Forest
Department.

11.

No wildlife habitat will be infringed.

Pertains to Forest Department

12.

It shall be ensured that excavation of minor
mineral does not disturb or change the
underlying soil characteristics of the riverbed
/basin, where mining is carried out.

13,

It shall be ensured that mining operation of
Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water
significantly.

14.

It shall be ensured that there is no fauna
dependant on the riverbed or areas close to
mining for its nesting, A report on the same,
vetted by the competent authority shall be
submitted to the RO, PCB and SEIAA within
02 months.

Information not Provided to UPPCB

15.

Primary survey of flora and fauna shall be
carried out and data shall be submitted to the
RO, PCB and SEIAA within six months.

Information not Provided to UPPCRB

16.

Hydro-geological study shall be carried out by
a reputed organization/institute within six
months and establish that mining in the said
area will not adversely affect the ground water
regime. The report shall be submitted to the
RO, PCB and SEIAA within six months. In
case adverse impact is observed /anticipated,
mining shall not be carried out.

Information not Provided to UPPCB

17.

Adequate protection against dust and other
environmental pollution due to mining shall be
made so that the habitations (if any) close by
the lease area are not adversely affected, The
status of implementation of measures taken
shall be reported to the RO, UPPCB and

During inspection on 01.05,2025 by
the officials of UPPCB, Prayagraj,
One water tanker has been found at
mining site for water sprinkling
during operation of mining activity.
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GITAA and this netivity should be completed
before the start of sand mining,

18,

Nevd-based awsessment for the nearby villages
shall be conducted o study economic measures
which ean help In improving the quality of life
of economically weaker section of society,
Ineome  generaling  projects/tools such as
development of fodder farm, fruit bearing
orchards, vocational training ete. can form a
part of such program me. The projeet
proponent shall provide separate budget for
ecommunity development activities and income
generating programmes,

19,

Creen cover development shall be carried ot
following CPCB guidelines including selection
of plant species and in consultation with the
local DFO/Hortieulture Officer.

Partially Complied, Only some
plantation is done.

20,

Separate stock piles shall be maintained for
excavated topsoil, if any, and the top soil
should be utilized for green ecoverfiree
plantation,

21,

Dispensary facilities for first-aid shall be
provided at site,

PP has made available First Aid
Kit/Box at office of mining site.

22,

An Environmental Audit should be annually

carried out during the operational phase and
Submitted 1o the SEIAA.

23,

The Distriet Mining Officer should quarterly
monitor  compliance of the stipulated

conditions, The project proponent will extend
full cooperation to the District Mining Officer

furnishing the requisite
data/information/monitoring reports, In case of
any violations of stipulated conditions the
Distriet Mining Officer will report to SEIAA,

The project proponent shall submit six monthly | -

reports on the status of compliance of the
stipulated environmental elearance conditions
including results of monitored data (both in
hard & soft copies) to the SEIAA, the District
Officer and the respective Regional Offiee of
the State Pollution Control Board by 1st June
and 15t December every year,

25,

A copy of the clearance letter shall be sent by
the proponent to concerned Panchayat, Zila
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Parisad/ Municipal Corporation and Urban
Local Body.

26.

Transportation of materials shall be done by
covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive
emissions and spillage of mineral/dust.

As mining activity was not being
done, so could not be verified.

27

Waste water, from temporary habitation
campus be properly collected & treated before
discharging into water bodies the treated
effluent should conform to the standards
prescribed by MoEF/CPCB.

Soak pit/Septic tank arrangement
have been made by the PP but
mobile toilet was not found during
the inspection dated 01.05.2025 as
mentioned by PP in his affidavit
dated 03.04.2025.

28,

Measures shall be taken for control of noise
level to the limits preseribed by C.P.C.B.

As mining activity was not being
done. so could not be verified.

29.

Special Measures shall be adopted to protect
the nearby settlements from the impacts of
minming activities. Maintenance of Village roads
through which transportation of minor minerals
is to be undertaken, shall be carried-out by the
project proponent regularly at his own
expenses.

Adequate maintenance of haulage
road was not seen.

30.

Measure for prevention & control of soil
erosion and management of silt shall be
undertaken. Protection of dumps against
erosion, if any, shall be carried-out with geo
textile matting or other suitable material.

3l

Under corporate social responsibility a sum of
5% of the total project cost or total income
whichever is higher is to be earmarked for total
lease period. Its budget is to be separately
maintained. CER component shall be prepared
based on need of local habitant. Income
generating measures which can help in up
liftment of poor section of society, consistent
with the traditional skills of the people shall be
identified. The programme can include
activities such as development of fodder farm,
fruit bearing orchards, free distribution of
smokeless Chula ete.

32.

Possibility for adopting nearest three villages
shall be explored and details of civic amenities
such as roads, drinking water ete proposed to
be provided at the project proponent’s
expenses shall be submitted within 02 months
from the date of issuance of Environment
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Clearance,

33

The funds ecarmarked for environmental
protection measures should be kept in separate
account and should not be diverted for other
purpose. Year wise expenditure should be
reported to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, SEIAA, U.P and
UPPCB.

34,

Action plan with respect to
suggestion/improvement and recommendations
made and agreed during Public Hearing shall
be submitted to the District mines Officer,
concern Regional Officer of UPPCB and
SEIAA within 02 months.

3%

Environmental clearance is subject to obtaining
clearance under the Wildlife (Protection) Aect,
1972 from the competent authority, if
applicable to this project,

The proponent shall observe every 15 day for
nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is
observed, necessary safeguard measures shall
be taken in consultation with the State Wildlife
Department. For the purpose, awareness shall
be created amongst the workers about the
nesting sites so that such sites, if any, are
identified by the workers during operations of
the mine for taking required safeguard
measures. [n this regards the safety notified
zone should be left so that the habitat/nesting
area is undisturbed.

3l.

The project proponent shall undertake adequate
safeguard measures during extraction of
riverbed material and ensure that due to this
activity the hydro geological regime of the
surrounding area shall not be afTected,

38,

The project proponent shall obtain necessary
prior permission of the competent Authorities
for withdrawal of requisite quantity of water
(surface water and groundwater), required for
the project.

PP has not provided NOC for
abstraction of Ground Water.

39,

Appropriate mitigative measures shall be taken
to prevent pollution of the river in consultation

As mining activity was not being
done, so could not be verified.
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with the State Pollution Control Board. It shall
be ensured that there is no leakage of oil and
grease in the river from the vehicles used for

transportation.

40.

Vehicular emissions shall be kept under control
and regularly monitored. The vehicles carrying
the mineral shall not be overloaded.

As mining activity was not being
done, so could not be verified.

41.

Provision shall be made for the housing of
construction labour within the site with all
necessary infrastructure and facilities such as
fuel for cooking. mobile toilets, mobile STP,
safe drinking water, medical health care,
créche etc. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve
the living conditions of construction labour at
site).

Partially Complied.

PP has made arrangement for safe
drinking water, first aid box, and
septic tank/ soak pit but mobile
toilet was not found during the
inspection dated 01.05.2025 as
mentioned by PP in his affidavit
dated 03.04.2025.

42.

Personnel working in dusty areas should wear
protective respiratory devices and they should
also be provided with adequate training and
information on safety and health aspects.
Occupational health surveillance program of
the workers should be undertaken periodically
to observe any contractions due to exposure to
dust and take corrective measures, if needed.

During inspection dated 01.05.2025,
no arrangement were found to
provide  protective  respiratory
devices for workers during
operation of mining activity.

43.

A copy of the clearance letter shall be sent by
the proponent to concerned Panchayat,
ZilaParishad/ Municipal Corporation, Urban
Local Body and the Local NGO, if any, from
whom suggestions/ representations, if any,
were received while processing the proposal.
The clearance letter shall also be put on the
website of the Company by the proponent.

The environmental statement for each financial
year ending 31st March in Form-V as is
mandated to be submitted by the project
proponent to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the
website of the company along with the status
of compliance of environmental clearance
conditions and shall also be sent to the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow by e-mail.

Not Submitted.

45.

The green cover development/tree plantation is

Partially Complied, Only some
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to be done in an area equivalent to 20% of the
total leased area either on river bank or along
road side (Avenue Plantation).

plantation is done.

46

Debris from the river bed will be collected and
stored at secured place and may be utilized for
strengthen the embankment,

47.

Safety measures 10 be taken for the safety of
the people working at the mine lease area
should be given, which would also include
measure for treatment of bite of poisonous
reptile/insect like snake.

48.

Periodical and Annual medical check up of
workers as per Mines Act and they should be
covered under ESI as per rule.

S.No

Specific Condition as imposed by SEIAA-UP
vide letter dated 08.03.2018

Compliance Status

The project proponent shall insure that if the
project area falls within the eco-sensitive zone
of National park/ Sanctuary prior permission of
statuary committee of National board for wild
life under the provision of Wildlife (Protection)
Act, 1972 shall be obtained before
commencement of work.

Project proponent should ensure survival of
tree samplings. Mortality should be replaced
from time to time.

Site photographs should be submitted with date
and time within 15 days.

One month monitoring report of the area for air
quality, water quality, Noise level, Flora &
Fauna should be conducted twice a week and
be submitted within 45 days for a record.

Provision for cylinder to workers should be
made for cooking.

The capacity of trucks/tractor for loading
purpose will be in tonnes as per Transport
Department applicable norms and standard
fixed by the Government.

Provide suitable mask to the worker.

During inspection dated 01.05,2025,

no arrangement were found to
provide  protective  respiratory
devices for workers during

operation of mining activity.

Approach road kaccha is to be made motarable
and tree samplings to be planted on both sides
of the road

Not complied

Indigenous plants should be planted according

Partially Complied, Only some
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to CPCB guidelines and in consultation with
local Divisional Forest Officer,

plantation is done,

{1}

The project proponent shall in 2 years conduet
detailed  replenishment  study  duly
authenticated by a QCLNABET aceredited
consultant, and the Distriet Mines Officer
which shall form the basis for midterm review
of conditions of Environmental Clearance,

Information not provided.

Provision for two toilets and hand pumps
should be made at mining site,

Partially Complied

) &

Drinking water for workers would be provided
by tankers.

PP has provided Submersible pump
for supply of drinking water, but not
provided the NOC of UPGWD.

1

Mining should be done Bar scalping or skiming
methods extraction (typically 0.3-0.6 m or 1-2
ft) as per sustainable sand mining management
guidelines 2016.

-

A buffer/safe zone shall be maintained from
habitation as per mining guidelines.

Total Project Cost has been submitted as Rs. |
crore. A CSR plan with minimum Rs. 5 Lakh
work 10 be executed with installation of five
hand pumps for drinking water, solar light in
villages of streets, construction of two numbers
of toilets at the primary school with name
displayed and address and details of
beneficiary and gram pradhan along with
phone number, photographs should be
submitted to Directorate as well as to the
District magistrate / Chief Development
officers, Allahabad, U.P.

16

Detail of works under CSR which has to be
executed as above is to be submitted with an
affidavit to Directorate as well as to the District
magistrate / Chief Development officers,
Allahabad, U.P.

7.

Health/Insurance card, Medical claim, regular
health check-up camps, focilities shall be
provided to the regulartemporary/Contractual
or any base workers, Copy of Receipt shall be
produced to the Directorate of Environment

IE,

along with the compliance report.
Measure for conservation of waler rainwater

harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas
may be considered as one of the activity in
CSR.

The excavated mining material should be
carried and transported in such a way that no
obstruction to the free flow of water takes
place, suitable measure to be 1aken and details
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to be provided concerned Department.

20. | Width of the haul road shall be more than 6 | Complied.
meter,
21. | Submit annual replenishment report certified | Not submitted.

by an authorized agency, In case the
replenishment is lower than the approved rate
of production, then the mining activity /
production levels shall be decreased /stopped
accordingly till the replenishment is completed.

The Environmental clearance will be co-

terminus with the mining lease period.

23

Project falling within 10 KM area of Wild Life
Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the
eco-sensitive zone is not earmarked.

24,

To avoid ponding effect and adverse
environmental conditions for sand mining in
area, progressive mining should be done as per
sustainable sand mining  management
guidelines 2016

Geo co-ordinates should be wverified by
Director DGM/District Magistrate/Regional
Mining Officer/NHAT and should be submitted
to SEIAA/SEAC, Secretarial as earliest.

In case it has been found that the E.C. obtained
by providing incorrect information, submitting
that the distance between the two adjoining
mines is greater than 500mt. and area is less
than 25ha, but factually the distance is less than
500 mt and the mine is located in cluster of
area equal or more than 25ha, the E.C issued
will stand revoked.

The project proponent shall in 2 years conduct
detailed replenishment  study duly
authenticated by a QCI-NABET accredited
consultant, and the District Mines Officer
which shall form the basis for midterm review
of conditions of Environmental Clearance.

The mining work will be open-cast and
manual/semi mechanized (subject to order of
Hon'ble NGT/Hon'ble Courts (s)). Heavy
machine such as excavator, scooper ete, should
not be employed for mining purpose. No
drilling/blasting should be involved at any
slage,

Presently no mining activity is
being carried out, so could not be
verified.

29,

It shall be ensured that there shall be no mining
of any type within 03 m or 10% of the width
whichever is less, shall be left on both the
banks of precise area to control and aveid
erosion of river bank. The mining is confined
1o extraction of sand/moram from the river
bank only.

Presently no mining activity in
aperation at site
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3o,

The project proponent shall undertake adequate
safeguard measures during extraction of river
bank material and ensure that due to this
activity the hydro-geological regime of the
surrounding area shall not be aflected

il

The project proponent shall adhere to mining in
conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this
regard clearly showing the no work zone in the
mine lease i.e. the distance from the bank of
river to be left un-worked (Non mining area),
distance from the bridges etc. It shall be
ensured that no mining shall be carried out
during the monsoon season.

3z

The project proponent shall ensure that
wherever deployment of labour attracts the
Mines Act, the provision thereof shall be
strictly followed.

33

The project proponent will provide personal
protective equipment (PPE) as required, also
provide adequate training and information on
safety and health aspects. Periodical medical
examination of the workers engaged in the
project shall be carried out and records
maintained. For the purpose, schedule of health
examination of the workers should be drawn
and followed accordingly.

During inspection dated 01.05.2025,
no arrangement were found to
provide  protective  respiratory
devices for workers duning
operation of mining activity.

3.

The critical parameters such as PM10, PM2.5,
S02 and NOx in the ambient air within the
impact zone shall be monitored periodically.
Further, quality of discharged water if any shall
also be monitored [(TDS, DO, pH, Fecal
Coliform and Total Suspended Solids (TSS)].

Project  Proponent . through its
affidavit dated 03-04-2025 has been
submitted the Ambient Air Quality
Report and said report is already on
record to this Ho'ble Tribunal.

35.

Effective safeguard measures, such as regular
water sprinkling shall be carried out in critical
areas prone to air pollution and having high
levels of particulate matter such as loading and
unloading point and all transfer points.
Extensive water sprinkling shall be carried out
on haul roads.

During inspection on 01.05.2025 by
the officials of UPPCB, Prayagraj,
One water tanker has been found at
mining site for water sprinkling
during operation of mining activity.

i,

It should be ensured that the Ambient Air
Quality parameters conform to the norms
prescribed the Central Pollution Control Board

in this regard.

Project Proponent through its
affidavit dated 03-04-2025 has been
submitted the Ambient Air Quality
Report and said report is already on
record to this Ho'ble Tribunal.

Ir.

The extended mining scheme will be submitted
by the proponent before expiry of present
mining plan.

38,

Four ambient air quality-monitoring stations
should be established in the core zone as well
as in the buffer zone for monitoring PMI10,
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PM2.5, 802 and NOx. Location of the stations
should be decided based on the meteorological
data, topographical features and
environmentally and ecologically sensitive
targets and frequency of monitoring should be
undertaken in consultation with the State
Pollution Control Board.

39

Common road for transportation of mineral is
to be maintained collectively, Total cost will be
shared/worked out on the basis of lease area
AMONg users.

Proponent will provide adequate sanitary
facility in the form of mobile toilets to the
labours engaged for the project work.

Soak pit/Septic tank arrangement
have been made by the PP,

41.

Solid waste material viz.. gutkha pouchs,
plastic bags, glasses etc. to be generated during
project activity will be separately storage in
bins and managed as per Solid Waste
Management rules.

42,

Green area/belt to be developed along haulage
road in consultation of Gram Sabha/Panchyat.

Partially Complied, Only some

plantation is done.

43,

Natural/customary paths used by villagers
should not be obstructed at any time by the
activities proposed under the project.

Digital processing of the entire lease area in the
district using remote sensing technique should
be done regularly once in three years for
monitoring the change of river course by
Directorate of Geology and Mining, Govt. of
Uttar Pradesh. The record of such study to be
maintained and report be submiited to Regional
office of MOEF, SEIAA, U.P. and UPPCB.

Not submitted

45.

A copy of clearance letter will be marked to
concemed Panchayat / local NGO, if any, from
whom suggestion / representation has been
received while processing the proposal. The
clearance letter shall also be put on the website
of the company.

State Pollution Control Board shall display a
copy of the clearance letter at the Regional
office, District Industry Centre and Collector's
office/Tehsildar's Office for 30 days.

Complied

47,

The project authorities shall advertise at least
in two local newspapers widely circulated, one
of which shall be in the vernacular language of
the locality concerned, within 7 days of the
issue of the clearance letter informing that the
project has been accorded environmental
clearance and a copy of the clearance letter is
available with the State Pollution Control
Board and also at web site of the SEIAA at



aoramitkumar@gmail.com
Typewritten text
99


1600

100

http:/fwww.seiaaup.in and a copy of the same
shall be forwarded to the Regional Office of
the Ministry located in Lucknow, CPCB, State
PCB,

48,

The MoEF/SEIAA or any other competent
authority may alte/modify the above
conditions or stipulate any further condition in
the interest of environment protection.

49,

Concealing factual data or submission of
false/fabricated data and failure to comply with
any of the conditions mentioned above may
result in withdrawal of this clearance and
attract action under the provisions of
Environment (Protection) Act, 1986.

50,

Any appeal against this environmental
clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30
days as prescribed under Section 11 of the
National Environment Appellate Authority
Act, 1997.

il

Waste water from potable use be collected and
reused for sprinkling.

Presently no mining activity in
operation at site

5

During the school opening and closing time
vehicle movement will be restricted

53,

A width of not less than 50 meter or 10% width
of river can be restricted for mining activities
from river bank. A condition can be imposed
that mining will be done from river activities
from river bank.

Additional Condition as imposed by SETAA-
UP vide leiter dated 21,12.2022

Compliance Status

Validity period of this EC is 5 years from the
date of issue as the Lol has been issued for a
period of 5 years or co-terminus with the
validity of current mine plan or current lease
period whichever is earlier, After this period
the EC will become null and void,

In the absence of replenishment study, in
compliance of Hon'ble NGT order dated 06-
05-2022 initially the EC will be operational till
31.12.2022, Permissible quantity and area shall
be strictly limited to quantity and area
mentioned in Lol or mining plan, whichever is
lesser, and maximum mineable depth will be
limited 1o as approved in the mining plan,

For subsequent years, Projeet Proponent shall
submit fresh annual replenishment study to
SEIAA, UP for amendment in EC for mineable
quantity and maximum permissible depth for
mining based on scientific findings of

replenishment study. Such study shall be
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placed before SEAC for appraisal for next
three years to assess rate of deposition and
accordingly, mineable production capacity and
depth can be prescribed based on trends
gn!ltysia, provided it is found scientifically
satisfactory by the SEAC. The placing of the
study report SEAC is mandatory for initial
three years,

obtained that no forest land is involved in
mining or as a route and if forest land is
involved the project proponent shall obtain
forest clearance and permission of Central and
State Government as per the provisions of
Forest (conservation) Act, 1980 and submit
before the start of work.

A certificate from Forest Department shall be | -

The mining lease holders shall, after ceasing
mining operations, undertake re-grassing the
mining area and any other area which may
have been disturbed due to their mining
activities and restore’ the land to a condition
which is fit for growth of fodder, flora fauna

elc.

Presenlly no mining activity in
operation at site

If the proposed project is situated in notified
area of ground water extraction, where creation
of new wells for ground water extraction is not
allowed, requirement of fresh water shall be
met from alternate water sources other than
ground water or legally valid source and
permission from the competent authority shall
be obtained to use it.

NOC from UPGWD has not been
submitted.

Project Proponent should submit action plan
for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should
prepare a plan, duly approved either by Forest
Department or Horticulture Department, for
planting at least 5,000 plants, either on
government land community land, within a
periphery of 5 km from the boundary of the
lease area along with provision for
maintenance for 5 years. Survival of plants
should not be less than the survival rate
notified by Uttar Pradesh Forest Department
otherwise it will be treated as violation of EC
condition,

Partially Complied, Only some
plantation is done.

Authority or an Authority nominated by
concern DM, Project proponent will prepared a
conservation and management plan  for
rejuvenation of water bodies having total
surface area of more than 25- ha. Funds for the

In consultation with District Environment | -
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same :.\rill be kept in n separate bank account
and six monthly compliance status will be
presr-:*nted by project proponent before the
nominated authority in the Distriet,

Department of Geology and  Mines,
Government of Uttar Pradesh and / or
concerned  district  administration,  before
releasing the security deposit to Project
Proponent will ensure that Project Proponent
has fully complied with the EC conditions.
Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and
recovery of compensation,

10

Any application for transfer of this EC, during
its validity period unless it is cancelled by
competent authority, has to be necessarily
accompanied with status of compliance of
conditions duly certified by IRO, MoEFCC,
Gol, Lucknow.

11

If the air quality deteriorates duc to mining,
then District Administration & Directorate of
Mining should ensure that mining be stopped
immediately. Adequate measures be taken for
restoring air quality and mining should
commence only when air quality attains the
prescribed standards.

operation at site

Presently no mining activity in

AP

RE.OS. TS

=N

oslos]»e ¥



aoramitkumar@gmail.com
Typewritten text
102


1603

103

COMPLIANCE OF THE CONSENT TO OPERATE ISSUED BY UPPCB

SHRI SURENDRA KUMAR

KHAND NO. 14, VILLAGE-BASWAAR, KARCHHANA, PRAYAGRAJ

CTO DATED 24.04,2023

CTO REF. NO-181321/UPPCB/ALLAHABAD (UPPCBROYCTO/BOTH/PRAYAG RAJ2023

S. No

Specific Conditions

Compliance Status

L

This consent is valid for production capacity
Sand/Morrum-70457 Cu meter/year by opencast
and manual mining in 4.69 Hectare Lease area at
KHAND NO. 14, VILLAGE-BASWAR,

TEHSIL-KARCHHANA, PRAYAGRAJ.

Presently no mining activity in
operation at site.

Mining unit shall comply with the conditions of
Environmental Clearance issued by State Level
Environment Impact Assessment Authority
(SEIAA) vide Letter No.
229/Parya/SEAC/3989/201 8 dated 08.03.2018
amended vide letter dated 21.12.2022 and submit

its compliance report to UPPCB.

Not submitted.

If the lease agreement expires prior to 31-12-202 iy
then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease.

Mining shall be done as per EC issued by SEIAA
and directions given by Mining
Department/District Administration.

The unit shall submit the latest copy of Audited
Balance Sheet/C.A. Certificate (Fixed Assetst
Current Assets - Current Liabilities) for
verification of the Consent fee payable by the
industry within 15 days. In case CTO fee dues
then it shall be submitted to the Board

immediately.

No, Fee dues

Unit shall develop and maintain green belt as per
the conditions of Environmental Clearance.

Partially Complied, Only some
plantation is done.

Unit shall not withdrawal ground water for any
industrial activity without obtaining necessary
permission from UPGWA,

NOC from UPGWD has not
been submitted.

The domestic effluent shall be treated through
septic tank/sonk pit or provide mobile toilel
facility. Industry shall maintain ZLD,

Soak pit/Septic tank installed

Unit shall make water sprinkling arrangement

Presently no mining activity in
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through Tankers for dust suppression t difTerent
sources c.&f dust emission during  mining.
transportation,  loading and  unloading of
Sand/Morrum,

operation at  site. However
during inspection dated
01,05.2025. One water tanker

found at site.

10,

Uﬁit should operate and maintain installed water
spn.nklcr system effectively and continuously to
Tr;t;:vc the standards prescribed under E(P) Rules,

Presently no mining activity in
operation at site.
However,during inspection dated
01.05.2025, One waler tanker

found at site.

11.

Unit shall submit Ambient air monitoring reports
of NABL accredited laboratory on quarterly basis
to the Board.

Project Proponent through its
affidavit dated 03-04-2025 has
been submitted the Ambient Air
Quality Report and said report is
already on record to this Ho'ble

Tribunal.

12

All trucks, tractors used in transportation of
Sand/Morrum shall be covered by canvas sheet (0
prevent dust emission.

Presently no mining activity in
operation at site.

13.

Water will be sprayed after loading activity (if
Sand/Morrum collected could be dry condition)

Presently no mining activity in
operation at site.

14.

The dust suppression measures like water spraying
will be done on the haul roads and working areas.

Presently no mining activity in
operation at site.

15.

Industry should comply with the provisions of
Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

Presently no mining activity in
operation at site.

16.

Solid waste should be disposed in such manner, so
that nio water, air and soil pollution takes place.

Presently no mining activity in
operation at site.

17.

Industry shall abide by directions given by Hon'ble
Court, Hon'ble NGT, MoEF&CC, Central
Pollution Control Board, UPPCB and District
Administration for protection and safe guard of
environment from time to time.

18,

Consent fees if revised, shall be payable by
industry from the date of its applicability

Not applicable

19.

Industry shall comply with the relevant provisions
of Environmental Laws.

20,

If closure order is issued by CPCB or UPPCB
against the unit, then CTO issued earlier will
remain suspended during the closure period and
after ensuring the compliance and after revocation
of closure order, the CTO will automatically be
effective with additional conditions mentioned in
the elosure revocation order,

B
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~——— . Directorate of Environment, U.P.
pPloaded on Vineet Khand-1, Gomti Nagar, Lucknow - 126 010
Caaa : Phone : 91-522-2300 541, Fax :91.522-2300 543
WW.selaaup.in E-mail : docuplio@yaboo.com

Wiehaile : wwrw seiasup.in
To,
Shri Surendra Kumar,
5/o Late Shivmurti Bartiya,
R/o Village-Berui, Tehsil-Phoolpur,
District-Allahabad, U.P.-212402
Ref.No, 27 ()  [Parya/SEAC/3989/2018 pate OF  March, 2018

Sub: Environmental Clearance for Sand /Mining from River bed of Yamuna at khand No.- 14, at Village-
Baswar, Tehsil- Karchhana, District-Allahabad, (Leased Area-12.00 Ha).
Dear Sir,

Please refer to your application/letter dated 24-01-2018, 31-01-2018, 01-02-2018, 15-02-2018
addressed to the Secretary, SEAC, Directorate of Environment, U. P. The State Level Expert Appraisal
Committes considered the matter in its meetings held on dated 31-01-2018, 07-02-2018 & 22-02-2018.

A presentation was made by Shri Surendra Kumar, project proponent along with their consultant
M/s Paramarsh [Servicing Environment and Development) with RQP Indra Singh. The proponent, through
the documents submitted and the presentation made, informed the committee that:-

1- The environmental clearance is sought for Sand Mining from River Bed of Yamuna at Khand no-

14, at Village- Baswar, Tehsil- Karchhana, district- Allahabad, U.P. Area- 12.00ha.

2- Project Details-

1 On-line proposal No. SIASUP/MINST2250/2018

2. File No. aliotted by SEIAA, UP 3989

3. Name of Proponent Shri Surendra Kumar

4. Full correspondence address of proponent and Shri Surendra Kumar 5/0 Late Shivmurti Bhartiya R/o;

mobile no. Village- Berul, Tehsil — Phoolper, District — Allahabad,
Uttar Pradesh.

5. Name of Project Shri Surendra Kumar

6. Project location [Plot/Rhasra/Gata No.) 14

7. Name of River Yamuna

B Name of Village Baswar

9. Tehsil Karchhana

10. District Allahabad

11. Name of Minor Mineral Sand mining

17, Sanctioned Lease Area (in Ha. ) 12.00 ha. [29.54 Acres)

13. Mineable Area (in Ha. ) 8.024 ha

14. Zero level mRL 75.00

15. Max. & Min mrl within lease area Highest mAL Is 79.95*

Lowest mRL is 75.15"

252 638'N B1'47.937€
25722 638N 81°47901°E
25"23 114'N B1"4B.004°E
25" 23.091°N B1°47.937E

17. Total Geological Reserves

1B. Tolal Mineable Reserves in LOI .

19, Proposed Production/year 16 m fannum

20. Total Proposed Production A MPSCIAR DR 400 m' (5 years)

21. Sanctioned Period of Mine lease
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22 Production of mine/day 64192 m'
23, Method of Mining Opencast/ Semi-Mechanized / Manual
24. No. of working days 250 Days
25. Warking hours/day Bhes to 12 brs
26. No. Of workers B 63
27. No. Of vehides movement/day 60 truck
| 28. Type of Land Govt. Land
| 29. Ultimate Depth of Mining 2.0
| 30. Nesrest metalled road from site 0.75m
| 31. Water Requirement PURPDSE REQUIREMENT ([KLD)
Drinking .00
Suppression of dust 2.40
Plantation 200
Others (if any) 0.00
Total 640
32 Name of 00 Accredited Consultant with Paramarsh (Servicing Environment and Development)
106
00 No 2038
period of validity.
33. Any litigation pending against the project or landin | No
any court
34. Details of 500 m Owster Map & certificate verified Latter No-1928 dated 20.01.2018
by Mining Officer
35. Details of Lease Arez in approved DSR Page No- 55 Table No- 21 serial no- 14
36, Proposed CSR cost 5.00 lacs
37. Proposed EMP cost Capital (Rs}-3,10,000
Recurring/years- B,40,000
38. Lenf:lundbrulthnfﬂmlﬂnad 0.75m and 6m
3- The mining would be restricted to unsaturated rone only above the phreatic water table and will
not intersect the ground water table at any point of time.
4- This project does not attract any of the general conditions applicable on mining projects specified
in ElA Notification 14/09/2006.
5 The mining operation will not be carried out in safety 2one of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna,
& There is no litigation pending in any court regarding this project.

7- The project proposal falls under category-1{a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (meeting held on
22/02/2018) on the above said project, the State Level Environment impact Assessment Authority
{mestings held on dated 26/02/2018) has decided to grant the Environmental Clearance to the title
project for collection of 1,60,480 m'/ year is proposed from mining lease area 12.0 Ha subject to effective
implementation of the following General Conditions and specific conditions:

General Conditions:

1.  This environmental clearance is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law,

3. Anychange in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

4.  Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
compatant authority along-with copy of the Environmental Clezrance letter will be displayed on a
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11.

13.

14.

15.

16.

17

15.

21
22.

23,

24,

hoarding/board at the site. A copy of site plan will aiso be submitted to SEIAA within a period of 02
months.

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards relsted to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation. Sprinkling
of water on haul roads to control dust will be ensured by the project proponent.

All mecessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.
Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

No wildlife habitat will be infringed.

it shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where minlng is carried out.

it shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
and flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO,
PCB and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months.

Hydro-geological study shall be carried out by & reputed organization/institule within six months
and establish that mining in the said area will not adversely affect the ground water regime. The
report shail ba submittad to the RO, PCB and SCIAA within six months. In case adverse impact is
observed fanticipated. mining shall not be carried out.

Adequate protection against dust and other environmental poliution due to mining shall be made
so that the habitations {if any) dose by the lease area are not adversely affected. The status of
implementation of measuras taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the guality of life of economically weaker section of sodety. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and Income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintzined for excavated top soil, if any, and the top soil should be
utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carvied out during the operational phase and submitted
to the SEIAA.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite datafinformation/monitoring reports. In case of any violations of stipulated conditions the
District Mining Officer will report to SELAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulsted environmental clearance conditions including results of monitored data (both in hard &
soft coples) to the SEIAA, the District Officec_ang the respective Regional Office of the State
Pollution Control Board by 1st June and 1s{ 8 riBar By
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26,

27.

28
29.

31

33

35.

3z,

38

40,

41,

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urhan Local Body.

Transporiation of materials shall be done by covering the trucks / tractors with tarpaulin or other
sultable mechanism to avold fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed by
MoEF/CPCB.

Measures shall be taken for control of noise level Lo the limits prescribed by CP.CB.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
actlvities. Maintenance of Village roads through which transportation of minor minerals s to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soll erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
sultable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. its budget is to be separately
maintained. CSR component shall be prepared based on need of local habitant, Income generating
measures which can help in upliftment of poor section of society, consistent with the traditional
skills of the people shall be identified. The programme can incdude activities such as development
of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc,

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water eic proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account
and shouid not be diveried for other purpose. Year wise expenditure should be reported to the
Ministry of Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and
UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer. concern Regional Officer of
UPPCB and SEIAA within 02 months.

Environmental clearance is subject to obtsining dearsnce under the Wildlife {Protection) Act, 1972
from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
obsarvations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consuitation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area
shall not be affected,

The project proponent shall obtain necessary prior permission of the competent Autharities for
withdrawal of requisite quantity of water {surface water and groundwater), required for the
project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the 5tate Pollution Control Board. it shall be ensured that there is no leakage of oil and grease
in the river from the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overioaded.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
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42,

43.

45,

46.

47.

a8,

medical health care, créche eic. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction labour at site),

Personnel working in dusty areas should wear protective respiratory devices and they shouid also
be provided with adequate training and information on safety and heaith aspects. Occupational
health surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, If neaded.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The clearance
letter shall also be put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is mandated
to be submitted by the project proponent to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the Reglonal Office of the Ministry of Environment
and Forests, Lucknow by e-mail.

The green cover development/iree plantation is to be done in an area eguivalent to 20% of the
total leased area either on river bank or along mad side {Avenue Plantation).

Debris from the river bed will be collected and siored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should be
given, which would also include measure for treatment of bite of poisonous reptilefinsect like
snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should ba covered
under ES as per rule.

Specific Conditi

L

11.

13,

14.

The project proponent shall insure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of
work.

Project proponent should ensure survival of tree samplings. Mortality should be replaced from time
to time.

Site photographs should be submitted with date and time within 15 days,

One month monitoring report of the area for air quality, water quality, Noise level, Flora & Fauna
should be conducted twice a week and be submitted within 45 days for a record,

Pravision for cylinder to workers should be made for cooking,

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide sultable mask to the worker,

Approach road kaccha i to be made motarable and tree samplings to be planted on both sides of
the road.

indigenous plants should be planted according to CPCE guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

Provision for two tollets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.
Mining should be done Bar scalping or skiming.s
as per sustainable sand mining manageme
A buffer/safe rone shall be maintainad
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i7.

L

24,

5

7.

28

3L

3L

33,

Total Project Cost has been submitted as Rs. 1 crore. A C5R plan with minimum Rs. 5 Lakh work to
be executed with installation of five hand pumps for drinking water, solar light in villages of streets,
construction of two numbers of toilets at the primary school with name displayed and address and
details of beneficiary and gram pradhan along with phone number, photographs should be
submitted to Directorate as well as to the District magistrate / Chiel Development officers,
Allahabad, U.P.

Detail of works under CSR which has to be executed as above is to be submitted with an affidavit to
Directorate as well as to the District magistrate / Chief Development officers, Allahabad, U.P.
Health/Insurance card, Medical daim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of Receipt shall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in C5R.

The excavated mining material should be carried and transported in such a way that no obstruction
to the free flow of water takes place, suitable measure to be taken and details 1o be provided to
concerned Department.

Width of the haul road shall b2 more than & meter,

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016

Geo coordinates shouwld be verified by Director, DGM/District Magistrate/Regional Mining
Dfficer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earfiest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt and area is less than 25ha,
but factually the distance is less than 500 mt and the mine is located in cluster of area equal or
more than 25ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a3 QCI-NABET accradited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble
NGT/Hon'ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed
for mining purpose. No drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever Is less, shall be left on both the banks of precise area to control and avold srosion of river
bank. The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season,
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical madical examination of
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50.

51.
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the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PMI0, PM2.5, 502 and NOx in the ambient air within the impact
zone shall be monitored periodically, Further, guality of discharged water if any shall also be
manitored [{TDS, DO, pH, Fecal Coliform and Total Suspended Solids [T55]].

Effective safeguard measures, such as regular water sprinkiing shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as lpading and unioading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Cantral Pollution Control Board in this regard.

The axtended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Four ambient air quality-monitoring stations should be established in the core zone as well asin the
buffer zone for monitoring PM10, PM2.5, S02 and NOx, Location of the stations should be decided
based on the meleomological data, lopographical features and environmentally and ecologically
sensitive targets and frequency of monloring should be undertaken in consultation with the State
Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

Solid waste matertal viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Sofid Waste Management rules.
Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.
Natural/customary paths used by willagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technigue shouid be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uitar Pradesh. The record of such study to be maintzined and report
be submitted to Regional office of MoEF, SEIAA, ULP. and UPPCB.

& copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion [ representation has been received while processing the proposal. The clearance letter
shall also be put on the website of the company.

State Pallution Control Board shall display a copy of the clearance letter at the Regional office,
District Industry Centre and Collector's office/Tehsildar's Office for 30 days.

The project authorities shall advertise at |east in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy
of the clearance letter is available with thie State Pollution Control Board and also at web site of the
SEIAA at hiip://www seiaaup.in and a copy of the same shall be forwarded to the Regional Office of
the Ministry located in Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection,

Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986,

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

Waste water from potable use be collected ang Lo
During the school opening and closing ti el |
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53. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be done from river activities from river
bank.

You shall alsc ensure that the proposed site is not a pant of any no-development rone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air [Prevention & Control of Pollution) Act. 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary.

This is to request you to take further nacessary actiunlnrrmtera:pu orovisions of Gazette
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regulasp<Qeil ports to the
authority as prescribed in the aforesaid notification. y

L Thehindpll Secreury Envlronm:nt U.P. Govt., Lucknow.

2. Adwisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aligan], Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti

Khand, Gomnti Nagar, Lucknow.

District Magistrate, Allahabad, U.P.

Director, Department of Geology & Mining, U.P. Lucknow,

Copy for Web Master/Guard file.

Fat

{Ashish Tiwari)
Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U,P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
To Phone : 91-522-2300 541, Fax : 91-522-2300 543
Shri Surendra Kumar, m& :ml i |l| e nmu
S/o Late Shri Shivmurti Bharti,
R/o: Vill- Berul, Post - Garapur
Tehsil = Phoolpur, District = Prayagraj,(U.P.)
Ref. NOw..... DN S.........../Parya/SEIAA/3989/2022 Date: 7y December, 2022
ib: Amend Proposed Ordinary sand mining
Y aml No 14, Village — Baswaar Tehml- ict-Pr

Reference- MoEFCC Propaosal no- SIA/UP/MIN/293074/2022 & SEIAA, U.P File no- 3989

Dear Sir,

This is with reference to your application / letter dated 18-10-2022 on above mentioned
subject. The matter was considered by 639" SEAC in meeting held on 09-11-2022 and 678th SEIAA In
meeting held on 29-11-2022.

A presentation was made by the project proponent along with their consultant M/s Paramarsh
Servicing Environment and development. The project proponent requested the committee to amend
the environmental clearance letter dated 08/03/2018 as per details given below:

1 On-line proposal No, SIA/UP/MIN/293074/2022

3 File No. allotted by SEIAA, UP 3989

3. Name of Proponent Shri Surendra Kumar S/o Late Shri Shivmurti Bharti

4 Full correspondence address of R/o: Vill- Berui, Post - Garapur

propanent and mobile no. Tehsil = Phoolpur, District - Prayagraj,(U.P.)

Maobile no, — 9918645074
E mail |D - draberui@gmail.

4 Name of Project Environmental clearance for ordinary sand mining
from river bed of Yamuna, at Xhand No. 14, Area —

469 ha at Village -Baswaar, Tehsil- Karchhana,
District- Prayagraj, Uttar Pradesh of Shri Surendra

Kumar.
6. Project Location [Plot. Khasra/Gata Khand No.- 14 .
No.) :
7. Name of River Yamuna
. Name of Village Village — Baswaar
9. Tehsil Karchhana
10, | Distrlct Prayagraj
11. | Name of Minor Mineral Sand/Morrum Mining Project
12. | Sanctioned Lease Area (in Ha.) 4.69 ha
13, | Max. & Min mRL within lease area Highest mRL- 70.00 mRL

Lowest mRL - 68.00 mRL

14. | Pillar Coordinates (Verified by DMO) Point Latitude N Longitude £

A 25"22'49.60°N | 81"47'57.10"E
B 25°22'49.20"N | 81°47'55.20"E
C 25"23'05.50"N | 81°47'55.90"E
0 75"23'06 BO"N | 81748'00.20"E

15. | Total Geological Reserves 1,26,817 m’

16. | Total Mineable Reserve 70,454 m’

17. | Total Proposed Production 3,52,270 m'{5 years)
18. | Proposed Production /year (as per Lol) | 70,454 m per annum
18, || Sanctioned Period of Mine lease Plan Period 5 years
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20. | Method of Mining Opencast semi - mechanized
21. | No. of worker 17
22. | Type of Land Govt./Non Forest Land
23, | Depth of Mining 15m
24. | Nearest metalled road from site 1.00 km
25. | Water Requirement PURPOSE
Drinking - 2.00KLD
Suppression of dust - 2.40 KLD
Plantation -2.00 KLD
Others (if any) - 0.00 KLD
Total - 5.A0KLD
26. | Name of QCI Accredited Consultant Paramarsh Servicing Environment and development
with QCI No and period of validity. NABET/EIA/2124 RA 0224, Valid till <01 May 2024
27. | Any litigation pending against the No
project or land in any court
28. | Details of 500 m Cluster Certificate Letter No — 413/Khanij/2022-23, dated 19/05/2022
verified by Mining Officer
29. | Details of Lease Area in approved DSR | Serial no. 14, in village -, Page no. 55
30. | Project Cost 1.00 Crore
31, | Proposed CER cost 2.00 Lacs
32. | Length and breadth of Haul Road Length - 0.55 km, Breadth - 6.00 m
33, | No. of Trees to be Planted 500

The committee and SEIAA discussed the matter and recommended to amend the

environmental clearance letter no. 229/Parya/SEAC/3989/2018, dated 08/03/2018 as per above
project details. The amended environmental clearance is valid up te 07-03-2023. The SEIAA also
stipulated following additional conditions:-

itio diti

Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period of
5 years or co-terminus with the validity of current mine plan or current lease period whichever is
eariier. After this period the EC will become null and void.

In the absence of replenishment study, in compliance of Hon'ble NGT Qrder dated 06.05.2022
initially the EC will be operational till 31.12.2022. Permissible quantity and area shall be strictly
limited to quantity and area mentioned in Lol or mining plan, whichever is lesser, and maximum
mineable depth will be limited to as approved in the mining plan.

For subsequent years, Project Proponent shall submit fresh annual replenishment study to SEIAA,
UP far amendment in EC for mineable quantity and maximum permissible depth for mining based
on scientific findings of replenishment study. Such study shall be placed before SEAC for appraisal
for next three years to assess rate of depaosition and accordingly, mineable production capacity
and depth can be prescribed based on trends analysis, provided it is found scientifically
satisfactory by the SEAC. The placing of the study report SEAC Is mandatory for initial three years.
A certificate from Forest Department shall be obtained that no forest land is involved in mining or
as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

If the proposed project s situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission from
the competent authority shall be obtained to use it.
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7. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department
or Horticulture Department, for planting at least 5,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with
provision for maintenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

B. In consultation with District Environment Authority or an Authority nominated by concerned DM,
project proponent will prepared a conservation and management plan for rejuvenation and
management of waler bodles having total surface area of more than 25%- ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

9. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Propanent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reparted
to UPSPCB for appropriate legal action and recovery of compensation.

10. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IR0, MoEFCC, Gol, Lucknow.

11. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring air
quality and mining should commence only when air quality attains the prescribed standards.

Rest all the content of Environmental Clearance environmental clearance no. letter no.
229/Parya/SEAC/3989/2018, dated 08/03/2018 shall remain the same.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
b

{Ajay Kumar Sharma)
Member Secretary, SEIAA

ND. s eiiaisaes P ElAA 2 .
Cnpy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknoew (email  soenvups@iedillimail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email
—sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H", Aliganj, Lucknow -

226020 (email - rocz.lko-mef@nic.in)
District Magistrate Prayagraj.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppch.com)
6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File. /

/

(Ajay Kumar Sharma)
Member Secretary, SEIAA

bl
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